IN THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
O.ANO. 136 OF 2026

In the matter of:

Centre for Holistic Development -CHD ...Applicant
Versus
Govt. of Bihar & Ors. ...Respondents
INDEX
S. Particulars Page No.
No.
1. | INDEX NA
2. | MEMO OF PARTIES 1-3
3. | SYNOPSIS & LIST OF DATES 4-7
4. | ORIGINAL APPLICATION UNDER SECTIONS 14 &

15 READ WITH SECTION 18 OF THE NATIONAL 8-52
GREEN  TRIBUNAL ACT, 2010 SEEKING
DIRECTIONS FOR RESPONDENTS TO
IMMEDIATELY CEASE AND STOP THE ILLEGAL
FILLING, DUMPING OF SOIL, AND FILLING UP OF
THE POND AND ALL CONSTRUCTION ACTIVITIES
BEING CARRIED OUT AT THE THREE HISTORIC
PONDS NAMELY GANGA SAGAR, DIGHI AND
HARAHI, SITUATED AT DARBHANGA, BIHAR, AT
THE BEHEST OF THE RESPONDENT BUIDCO OR
STATE OF BIHAR

5. | ANNEXURE P-1

53-73
True copy of the photographs showing illegal

filling, dumping of soil, and filling up of the pond
and all construction activities being carried out at
the three historic ponds namely Ganga Sagar,
Dighi and Harahi, situated at Darbhanga




ANNEXURE P-2

True copy of the map of the three ponds as
published in the book titled ‘Riaz-e-Tirhut’ (1868)
showing the ponds and trees arounds them at
Page 160 of the book published in the year 1868

74

ANNEXURE P-3

True copy of the Map prepared by Darbhanga
Municipal Board (now Corporation) (1960)

75

ANNEXURE P-4

True copy of order dated 08.12.2022, passed by
this Hon'ble Trinunal, in O.A. No. 155/2022/EZ,
titted Talab Bachao Abhiyan (TBA) versus
Government of Bihar & Ors

76-78

ANNEXURE P-5

True copy of final order/ Judgment dated
23.03.2023 passed by this Hon’ble Trinunal, in
O.A. No. 155/2022/EZ, titled Talab Bachao
Abhiyan (TBA) versus Government of Bihar & Ors.

79-95

10.

ANNEXURE P-6

True copy of the representation dated 14.05.2026
made to the Managing Director, BUIDCO, the
Principal Secretary, Urban Development and
Housing Department, Bihar, the District
Magistrate, Darbhanga, the Bihar State Pollution
Control Board, and the Bihar State Wetland
Authority

96-110

11,

ANNEXURE P-7

111-118




True copy of the order dated 19.08.2025 passed
by the Hon'ble Supreme Court in Anand Arya v.
Union of India in W.P (C) 304/2018

12. | ANNEXURE P-8

True copy of the poster of Redevelopment Plan”| 119-120
for the historic Gangasagar, Digghi and Harahi
Ponds dated NIL

13. | Vakalatnama 121

FILED BY: i L

SWAGATA GUPTA

D/6268/2024

ADVOCATE FOR THE APPLICANT(S)
51A/9 KISHANGARH,

NEW DELHI - 110070
2SNACATAGUPFTA DOMCMATL COM
+091 8013313825

DATED: 14.05.2026
PLACE: NEW DELHI




IN THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
APPLICATION UNDER SECTIONS 14 & 15 READ WITH SECTION 18 OF

THE NATIONAL GREEN TRIBUNAL ACT, 2010

O.A NO. OF 2026
In the matter of:
Centre for Holistic Development -CHD ...Applicant
Versus
Govt. of Bihar & Ors. ...Respondents

MEMO OF PARTIES

1. Centre for Holistic Development -CHD
Through its General Secretary Sunil Kumar Aledia

S/o Gyan Chand Aledia

R/o 1D Shahpur Jat;

IT Floor

New Delhi 110049 ...Applicant No.1

Versus
1. State of Bihar

Through its Chief Secretary,
Main Secretariate,

4, Deshratna Marg,

Patna Bihar-800001

cs-bihar@nic.in; ...Respondent No.1

2. District Magistrate, Darbhanga
District,

Collectorate, Darbhanga,

Bihar-846001


mailto:cs-bihar@nic.in

Email: dm-darbhanga.bih@nic.in

Bihar State Pollution Control

Board,
Through Member Secretary

Parivesh Bhawan, Patna Mall
Rod,

Patliputra Industrial Area,
Digha, Patna, Bihar-800010
Email: msbspcb-bih@gov.in
Bihar State Wetland Authority,
Through its Member Secretary,

Shaheed Peer Ali Khan Marg,
Aranya Bhawan,

Patna, Bihar, PIN-800014.

ccfcc.bih@gmail.com

Ministry of Environment, Forest

and Climate Change,
Through its Joint Secretary

Indira Paryavaran Bhawan,

Jor Bagh Road, New Delhi-
110003

efd-bih@nic.in

Urban Development and

Housing Department,
Through its Principal Secretary

Government of Bihar, Patna,

...Respondent No.2

...Respondent No.3

...Respondent No.4

...Respondent No.5


mailto:dm-darbhanga.bih@nic.in
mailto:ccfcc.bih@gmail.com
mailto:efd-bih@nic.in

1st Floor, Vikas Bhawan, New
Secretariat,

Patna-800015

urbansec-bih@nic.in

...Respondent No.6

7. Bihar Urban Infrastructure
Development Corporation

(BUIDCO),
Through its Managing Director

303, Third Floor, Maurya Lok
Complex, Maurya Tower, Budha
Marg, New Dak Bunglow Rd,

Patna, Bihar 800001 ...Respondent No. 7

(g™
FILED BY: égj“”

SWAGATA GUPTA

D/6268/2024

ADVOCATE FOR THE APPLICANT(S)
51A/9 KISHANGARH,

NEW DELHI - 110070
SWAGATAGUPTA.00@GMAIL.COM
+91 8013313825

DATED: 14.05.2026
PLACE: NEW DELHI


mailto:urbansec-bih@nic.in
mailto:Kamlesh.legalaid@gmail.com

SYNOPSIS

"Every part of earth is sacred to my people, Every
Shining pine needle, every sandy shore, every mist
in the dark woods, every meddow, every humming
insect. All are holy in the memory and experience of
my people....

This we know; the earth does not belong to man,
man belong to earth. All things are connected like
the blood that unties us all. Man did not weave the
web of life; he is merely a strand in it. Whatever he
does to the web, he does to himself.”

This statement was made by the Tribal chief of a Seattle, way back in the
year 1854, in his response to the offer of George Washington, the first
President of the United States of America, to buy their land. This had a
deep meaning to exemplify the fact that human beings are part of the
ecosystem and environment, not the other way around.

The present Application is being filed under Sections 14, 15 and 18 of the
National Green Tribunal Act, 2010 seeking urgent intervention of this
Hon’ble Tribunal against the ongoing illegal filling, dumping of sail,
encroachment and alteration of three historic ponds namely Ganga Sagar
Pond, Dighi Pond and Harahi Pond situated at Darbhanga, State of Bihar.

The abovesaid ponds are nearly 800-900 years old water bodies of
immense ecological, historical and cultural importance, stated to have
been constructed during the reign of the erstwhile rulers of the Mithila
region. The ponds together form an interconnected freshwater ecosystem
extending approximately 1.8 kilometres and have historically served as
important public commons, groundwater recharge zones, flood buffers
and centres of social and cultural life.

Over a period of time, however, the ponds came under severe stress due
to unchecked encroachments, discharge of untreated sewage, dumping of
solid waste, obstruction of feeder channels and shrinking of their natural
water spread area. Owing to such degradation, an Original Application
being O.A. No. 155/2022/EZ titled Talab Bachao Abhiyan v. Government



of Bihar & Ors. was filed before this Hon’ble Tribunal seeking protection
and restoration of the ponds.

This Hon’ble Tribunal, vide orders passed in the said proceedings,
constituted a Joint Committee and thereafter by final judgment dated
23.03.2023 directed removal of illegal encroachments, restoration of the
ponds, strengthening of embankments and ecological rejuvenation of the
three ponds.

Despite the aforesaid binding directions, the Applicant has recently
observed that under the guise of redevelopment and beautification, large
scale earth filling, land reclamation, physical alteration and fresh
encroachments are continuing in and around the ponds. Activities
presently being undertaken appear to adversely affect the original
character, hydrology, embankments and ecological balance of the water
bodies.

The redevelopment proposal displayed at site indicates infrastructure-
centric works such as ghats, jetties, lighting, restaurants, open gym areas,
toilets and allied constructions, but does not disclose any scientific plan
for desiltation, revival of inlets and outlets, sewage diversion, catchment
restoration or preservation of wetland ecology.

The Applicant has already submitted representations before the concerned
authorities including Bihar Urban Infrastructure Development Corporation
Ltd.,, the Urban Development Department, District Administration
Darbhanga, Bihar State Pollution Control Board and Bihar State Wetland
Authority requesting immediate intervention, removal of encroachments
and prevention of sewage discharge, but no effective remedial action has
been taken.

Hence the present petition.



LIST OF DATES

Dates

Events

The three ponds namely Ganga Sagar, Dighi, and Harai in
Darbhanga, Bihar are 800-900 years old historical ponds
that were constructed by the King Gang Singh Dev (1136-
1148 AD), Shakr Singh Dev (1288-1303) and Hari Singh
Dev (1304-1324) respectively. These ponds are precious,
historical, and cultural heritage not only for Darbhanga but
also for the state of Bihar. These 3 ponds together cover a
length of 1.8 kilometres from north to south direction and
are present in the list of Bihar State Wetland Authority for
their protection

1868

According to the book published in 1868, titled Riaz-e-
Trihut, authored by Ayodhya Prasad Bahar, the Assistant
Collector Mr. G.E.Grahm had constructed roads around the
3 lakes so that people of the town can enjoy walking and
recreational activities. The road around the 3 lakes are
called ‘Chakkar’. This chakkar (street) was built as advised
by the local Haji Mohammad Wahid Ali Khan, who was the
Rais of the city.

15.11.2022

That owing to the rapid encroachment, unchecked
pollution and continued degradation of the three historic
ponds namely Harahi, Dighi and Ganga Sagar, wherein
untreated sewage, garbage, debris and waste water from
multiple drains were being discharged directly into the
ponds, and illegal constructions had further obstructed the
natural channels interlinking the said water bodies, the
association namely Talab Bachao Abhiyan was constrained
to approach this Hon'ble Tribunal in the year 2022 by filing
an Original Application, which came to be registered as
O.A. No. 155/2022/EZ titled Talab Bachao Abhiyan (TBA)
v. Government of Bihar & Ors., seeking protection,
restoration and removal of encroachments from the said
ponds.




08.12.2022

That vide order dated 08.12.2022, the Hon’ble National
Green Tribunal, Eastern Zone Bench, in O.A. No.
155/2022/EZ, titled Talab Bachao Abhiyan (TBA) versus
Government of Bihar & Ors., after considering the status of
the three ponds, issued notice to the Respondents and
deemed it appropriate to constitute a Committee (details
of members are below). The Hon’ble Tribunal further
directed the District Magistrate, Darbhanga, to act as the
Nodal Authority for all logistical purposes, and directed the
Bihar State Pollution Control Board to file the report of the
said Committee by way of an affidavit.

23.03.2023

That vide final order/ Judgment dated 23.03.2023 this
Hon’ble Tribunal directed to remove the illegal
encroachments from three ponds namely, Dighi, Harai, and
Ganga Sagar, in Darbhanga District of Bihar, and it shall be
restored to their pristine glory and their embankments shall
be strengthened by planting grass and natural shrubs and
trees to provide an eco-friendly landscape which can be
used by the public for recreation with certain other
directions.

May 2026

That it has recently been noticed by the Applicant herein
that the three ponds have been subjected to rapid and
alarming encroachment, large-scale earth-filling activity
and physical alteration, whereby under the guise of
beautification and development, activities appear to have
been commenced which are adversely affecting, and
continue to adversely affect, the original character, natural
water spread area, embankments and ecological balance
of the historic ponds namely Harahi, Dighi and Ganga
Sagar, situated at Darbhanga, which are water bodies of
immense ecological, cultural and historical significance.

Hence the present petition.
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Patna-800015 ...Respondent No.6

urbansec-bih@nic.in

7. Bihar Urban Infrastructure
Development Corporation
(BUIDCO),

303, Third Floor, Maurya Lok
Complex, Maurya Tower, Budha
Marg, New Dak Bunglow Rd,

Patna, Bihar 800001 --Respondent No. 7

ORIGINAL APPLICATION UNDER SECTIONS 14 & 15 READ WITH

SECTION 18 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010

SEEKING DIRECTIONS FOR RESPONDENTS TO IMMEDIATELY

CEASE AND STOP THE ILLEGAL FILLING, DUMPING OF SOIL, AND
FILLING UP OF THE POND AND ALL CONSTRUCTION ACTIVITIES

BEING CARRIED OUT AT THE THREE HISTORIC PONDS NAMELY

GANGA SAGAR, DIGHI AND HARAHI, SITUATED AT DARBHANGA,

BIHAR, AT THE BEHEST OF THE RESPONDENT BUIDCO OR STATE

OF BIHAR

MOST RESPECTFULLY SHOWETH:

1. The present Application is filed under sections 14 & 15 read with

Section 18 of the National Green Tribunal Act, 2010 seeking


mailto:urbansec-bih@nic.in
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directions to the respondents to immediately cease and stop the
illegal filling, dumping of soil, and filling up of the pond and all
construction activities being carried out at the three historic ponds
namely Ganga Sagar, Dighi and Harahi, situated at Darbhanga,
Bihar, at the behest of the Respondent BUIDCO or State of Bihar,
and for other directions.

True copy of the photographs showing illegal filling, dumping of soil,
and filling up of the pond and all construction activities being carried
out at the three historic ponds namely Ganga Sagar, Dighi and
Harahi, situated at Darbhanga is annexed herewith as
ANNEXURE P- 1

2. That the Applicant is registered as Non-Government Organization
and working for the welfare of the Homeless Population and to
service them.

3. That The Applicant organization namely Centre for Holistic
Development has immensely contributed in the field of Social work
and it has relentlessly worked for the marginalized persons of the
society. The work of the organization for homeless people has been
recognized worldwide so also by several state organizations. The
functionaries of the organization have been awarded by the Chief

Electoral Officer, Delhi and NHFDC. That the Applicant organization
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has also raised the voice of the marginalized persons through

various petitions filed in the high Court of Delhi as well as other

forums, an illustrative list of the same is as under;

Sl. | Details of the petition Present Status

1. | SUNIL KUMAR ALEDIA |Court No. : 1
Vs. GOVERNMENT OF NCT OF DELHI & | DISPOSED OFF
ORS. on 06/09/2017
Advocate : KAMLESH KUMAR MISHRA &

VISHAL KALRA
W.P.(C) 7756/2017
[DISPOSED OFF]

2. | SUNIL KUMAR ALEDIA Court No. : 1
Vs. GOVT. OF NCT OF DELHI & ORS | DISPOSED OFF
Advocate : KAMLESH KUMAR MISHRA | ©n 12/09/2017
W.P.(C) 7638/2017

[DISPOSED OFF]

3. | SUNIL KUMAR ALEDIA |Court No. : 1
Vs. GOVT OF NCT OF DELHI AND ORS | DISPOSED OFF
Advocate : KAMLESH KUMAR MISHRA | on 02/08/2019
W.P.(C) 4417/2017

[DISPOSED OFF]

4. | SUNIL KUMAR ALEDIA |Court No. : 1
Vs. COMMISSIONER OF POLICE AND | Next Date:
ORS. 15/01/2019
Advocate : KAMLESH KUMAR MISHRA
W.P.(C) 5464/2018

[PENDING]

5. | SUNIL KUMAR ALEDIA Court No. : 1
Vs. GOVT. OF NCT OF DELHI AND ORS. | DISPOSED OFF
Advocate :  KAMLESH  KUMAR | ©n 10/09/2018
MISHRAW.P.(C) 4173/2018

[DISPOSED OFF]
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6. | SUNIL KUMAR ALEDIA |Court No. : 1
Vs. DELHI URBAN  SHELTER | DISPOSED OFF
IMPROVEMENT BOARD. | on 21/08/2018
Advocate : KAMLESH KUMAR MISHRA
W.P.(C) 2528/2018

[DISPOSED OFF]

7. | SUNIL KUMAR ALEDIA Court No. : 1

Vs. CHAIRMAN DUSIB & ORS DISPOSED OFF
on 18/02/2020

Advocate : KAMLESH KUMAR MISHRA

W.P.(C) 2085/2018

[DISPOSED OFF]

8. | SUNIL KUMAR ALEDIA Court No. : 1
Vs. DELHI URBAN SHELTER | DISPOSED OFF
INPROVEMENT BOARD AND ORS. on 24/10/2019
Advocate : KAMLESH KUMAR MISHRA
W.P.(C) 11702/2018

[DISPOSED OFF]

9. | CENTRE FOR HOLISTIC DEVELOPMENT- | Court No. : 0
CHD & ANR | DISPOSED OFF
Vs. DELHI DEVELOPMENT AUTHORITY | on 27/01/2020
& ORS
Advocate : KAMLESH KUMAR MISHRA &

CHOUDHARY ALI ZIA KABIR
W.P.(C) 9663/2017
[DISPOSED OFF]

10| SUNIL KUMAR ALEDIA | Court No. : 0
Vs. GOVT OF NCT OF DELHI & ANR | DISPOSED OFF
Advocate : KAMLESH KUMAR MISHRA | on 20/04/2020
W.P.(C) 2978/2020

[DISPOSED OFF]

11.| SUNIL KUMAR ALEDIA| [PENDING]

Vs. GOVT. OF NCT OF DELHI & ORS

Advocate : SHIVEN VARMA




14

W.P.(C) 2991/2020
[PENDING]

12.| CENTRE FOR HOLISTIC DEVELOPMENT- | DISPOSED
CHD VS GOVT. OF NCT DELHI V/s Govt. 03-03-2021
of NCT of Delhi

Original Application No. 50/2021in
NGT Principal Bench New Delhi

13.] SUNIL KUMAR ALEDIA [DISPOSED
Vs. GOVT. OF NCT OF DELHI & ORS. | OFF]
Advocate : KAMLESH KUMAR MISHRA
W.P.(C) 5573/2021

14.| SUNIL KUMAR ALEDIA [DISPOSED
Vs. GOVERNMENT OF NCT OF DELHI & | OFF]
ORS.

Advocate : KAMLESH KUMAR MISHRA
W.P.(C) 10898/2021

15.| SUNIL KUMAR ALEDIA | [DISPOSED
Vs. DELHI URBAN SHELTER | OFF]
IMPROVEMENT BOARD &  ORS.
Advocate : KAMLESH KUMAR MISHRA

W.P.(C) 7010/2022

16.| Centre for Holistic Development -CHD DISPOSED
(Rishikesh Nallah) 06.112025

Versus
Govt. of Uttarakhand & Ors.

O.A 133/2025 (NGT, DELHI)

1. That the three water bodies namely Ganga Sagar, Dighi, and Harai
in Darbhanga, Bihar are 800-900 years old historical ponds that were

constructed by the King Gang Singh Dev (1136-1148 AD), Shakr


https://greentribunal.gov.in/caseDetails/DELHI/0701102018642021
https://greentribunal.gov.in/caseDetails/DELHI/0701102018642021

15

Singh Dev (1288-1303) and Hari Singh Dev (1304-1324)
respectively. These ponds are precious, historical, and cultural
heritage not only for Darbhanga but also for the state of Bihar. These
3 ponds together cover a length of 1.8 kilometres from north to south
direction and are present in the list of Bihar State Wetland Authority
for their protection

. That According to the book published in 1868, titled Riaz-e-Trihut,
authored by Ayodhya Prasad Bahar, the Assistant Collector Mr.
G.E.Grahm had constructed roads around the 3 lakes so that people
of the town can enjoy walking and recreational activities. The road
around the 3 lakes are called ‘Chakkar’. This chakkar (street) was
built as advised by the local Haji Mohammad Wahid Ali Khan, who
was the Rais of the city.

True copy of the map of the three ponds as published in the book
titled 'Riaz-e-Tirhut’ (1868) showing the ponds and trees arounds
them at Page 160 of the book published in the year 1868 is annexed
herewith as ANNEXURE P-2

. That Drabhanga Town planning & Development Committee
(DTP&DC) prepared a plan for beautification of the three ponds
including developing parks and connecting the three ponds with two

wide channels. This plan was adopted by the Darbhanga Municipal
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Board (now Corporation) on 19t July 1960. The plan identified 220
Bigha land and declared it as Controlled area on its Map.

4. As per information available to the public, newspaper reports, and
the relevant maps, the following measures were proposed and
undertaken for the beautification and integration of the said ponds.

a) Provision was made to connect Harahi Pond with the northern
portion of Dighi Pond, and Gangasagar Pond with the southern
portion of Dighi Pond, through designated channels.

b) Provision was further made for the development of public parks
on both sides of the locations identified for connecting the said
ponds.

c) In the map prepared by the Municipal Corporation for the
integration and beautification of the said ponds, the areas
surrounding all three ponds, as well as the land earmarked for
development of parks, were declared as “Controlled Area.” The
designation of such Controlled Area expressly prohibited any
encroachment, transfer, purchase, or sale of the land so
marked

True copy of the Map prepared by Darbhanga Municipal Board (now

Corporation) (1960) is annexed herewith as ANNEXURE P-3
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4. That owing to the rapid encroachment, unchecked pollution and
continued degradation of the three historic ponds namely Harahi,
Dighi and Ganga Sagar, wherein untreated sewage, garbage, debris
and waste water from multiple drains were being discharged directly
into the ponds, and illegal constructions had further obstructed the
natural channels interlinking the said water bodies, the association
namely Talab Bachao Abhiyan was constrained to approach this
Hon’ble Tribunal in the year 2022 by filing an Original Application,
which came to be registered as O.A. No. 155/2022/EZ titled Talab
Bachao Abhiyan (TBA) v. Government of Bihar & Ors., seeking
protection, restoration and removal of encroachments from the said
ponds.

5. That vide order dated 08.12.2022, the Hon’ble National Green
Tribunal, Eastern Zone Bench, in O.A. No. 155/2022/EZ, titled Talab
Bachao Abhiyan (TBA) versus Government of Bihar & Ors., after
considering the status of the three ponds, issued notice to the
Respondents and deemed it appropriate to constitute a Committee
(details of members are below). The Hon'’ble Tribunal further
directed the District Magistrate, Darbhanga, to act as the Nodal

Authority for all logistical purposes, and directed the Bihar State
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Pollution Control Board to file the report of the said Committee by
way of an affidavit.

True copy of order dated 08.12.2022, passed by this Hon’ble
Trinunal, in O.A. No. 155/2022/EZ, titled Talab Bachao Abhiyan
(TBA) versus Government of Bihar & Ors., is annexed herewith as
ANNEXURE P-4

. That vide final order/ Judgment dated 23.03.2023 this Hon’ble
Tribunal directed to remove the illegal encroachments from three
ponds namely, Dighi, Harai, and Ganga Sagar, in Darbhanga District
of Bihar, and it shall be restored to their pristine glory and their
embankments shall be strengthened by planting grass and natural
shrubs and trees to provide an eco-friendly landscape which can be
used by the public for recreation with certain other directions.

True copy of final order/ Judgment dated 23.03.2023 passed by this
Hon’ble Trinunal, in O.A. No. 155/2022/EZ, titled Talab Bachao
Abhiyan (TBA) versus Government of Bihar & Ors., is annexed
herewith as ANNEXURE P-5

. That it has recently been noticed by the Applicant herein that the
three ponds have been subjected to rapid and alarming
encroachment, large-scale earth-filling activity and physical

alteration, whereby under the guise of beautification and
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development, activities appear to have been commenced which are
adversely affecting, and continue to adversely affect, the original
character, natural water spread area, embankments and ecological
balance of the historic ponds namely Harahi, Dighi and Ganga Sagar,
situated at Darbhanga, which are water bodies of immense
ecological, cultural and historical significance.

. That thereafter, the Applicant submitted a detailed representation
before this Hon’ble Tribunal, the Managing Director, BUIDCO, the
Principal Secretary, Urban Development and Housing Department,
Bihar, the District Magistrate, Darbhanga, the Bihar State Pollution
Control Board, and the Bihar State Wetland Authority, highlighting
the ongoing encroachment and requesting immediate removal of
the illegal encroachments as well as prevention of discharge of
untreated sewage into the three ponds, the relevant portion of the

representation is as under;

“SUBJECT: REPRESENTATION CONCERNING
ENCROACHMENT OF THE HISTORIC PONDS HARAHI,
DIGHI AND GANGA SAGAR AT DARBHANGA,
REMOVAL OF ILLEGAL ENCROACHMENTS,
PREVENTION OF DISCHARGE OF UNTREATED
SEWAGE.

Reference:
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1. Final Order and Judgment dated 23.03.2023 passed by
the Hon’ble National Green Tribunal in O.A. No.
155/2022/EZ.

2. Final Order and Judgment dated 28.01.2011 passed by
the Hon'ble Supreme Court of India in Jagpal Singh v. State
of Punjab, (2011) 11 SCC 396.

3. Order dated 19.02.2025 passed by the Hon’ble Supreme
Court of India in Civil Appeal No(s). 7607/2023.

Respected Madam/ Sir,

That the present representation is made to your esteemed
office with regard to the rapid and alarming encroachment,
earth-filling activity, and alteration of the historic ponds
namely Harahi, Dighi and Ganga Sagar, situated at
Darbhanga, which are water bodies of immense ecological,
cultural and historical significance. It has further been
noticed that under the gquise of beautification and
development, activities appear to have commenced which
may adversely affect the original character, water spread
area, embankments, and ecological balance of the said
ponds, the photographs of the said encroachment is as

under;



Darbhanga, Bihar,
Swa3+6gp Roadside Park,

Kathalbari, Darbhanga, Bihar 846004, India
Lat 261S7116° Long 85.903816~°

Tuesday, 05/05/2026 10:4a4 AM GMT +05:20

ES cops map

Darbhanga, Bihar, India =
Ashapur, Tower Chowk, Darbhanga, Bihar
846003, India

Lat 26.143373° Long 85.905615°
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That the aforesaid developments have caused serious
concern amongst local residents and environmental
stakeholders, particularly in view of the Final Order dated
23.03.2023 passed by the Hon'ble National Green Tribunal
in O.A. No. 155/2022/EZ, wherein specific directions were
issued for restoration, protection and preservation of the
said ponds.

The relevant portion of the order dated 23.03.2023;

"Considering the conditions of the three ponds and the
recommendations made by the Committee, we dispose of
this Original Application with the following directions.-

A...
B..

C. The Committee shall also take steps to remove the
encroachments expeditiously.

D. The three ponds, namely, Dighi, Harai and Ganga Sagai;
in Darbhanga District of Bihar, shall be restored to their
pristine glory and their embankments shall be strengthened
by planting grass and natural shrubs and trees to provide
an eco-friendly landscape which can be used by the public
for recreation.

E. The Committee shall also ensure that drains leading into
the three Ponds/Water Bodles are completely diverted from
the said water bodles. Effective sewage management shall
be put in place to ensure that no municipal waste is allowed
to flow into the three ponds.

F..

H. All illegal constructions leading into to three ponds and
encroachments shall be removed within three months and
those constructions which are governed by interim order of
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the Honble High Court, Patna, shall be subject to any final
order which may be passed by the Honble High Court...”

That despite the aforesaid directions, it appears that instead
of ecological restoration and scientific conservation, certain
activities involving dumping of soil, use of heavy machinery,
land filling, and construction-oriented intervention are being
undertaken in and around the ponds, which may irreversibly
damage the water bodies and defeat the purpose of the

Tribunal’s order.

That it is further worth highlighting herein that the Hon'ble
Supreme Court of India in Jagpal Singh v. State of Punjab
(2011) 11 SCC 396 has categorically held that ponds, lakes
and common lands are public commons which must be
protected and restored, and illegal occupation or conversion

thereof cannot be permitted.

That further, in Anand Arya v. Union of India, the Hon’ble
Supreme Court reiterated the mandatory requirement of
scientific identification, ground-truthing, demarcation of
boundaries, and protection of wetlands prior to undertaking

developmental or beautification activities.

That the Hon'ble Supreme Court has also recently observed,
while dealing with encroachment over wetland areas, that
urban development cannot come at the cost of destruction
of lakes, ponds and wetlands, and protection of water
bodies is an essential component of sustainable

governance.
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In these circumstances, the applicant organisation most
respectfully requests that the concerned authorities may
kindly:

It is, therefore, most respectfully prayed that the concerned
authorities may immediately inspect the sites of the historic
ponds namely Harahi, Dighi and Ganga Sagar situated at
Darbhanga; forthwith halt all activity involving soil dumping,
filling, construction or any alteration of the natural water
spread area; remove all illegal encroachments; ensure
diversion of drains and prevent discharge of untreated
sewage into the said ponds; conduct proper demarcation of
boundaries and maintain updated status records of the
ponds; and take all further necessary and effective steps for
preservation, protection and revival of these historic water

bodies for the benefit of present and future generations.

The applicant organization hopes that immediate remedial
measures shall be taken in public interest, environmental
interest, and in faithful compliance with the judicial

directions governing protection of water bodies.

This representation is submitted without prejudice to all

other legal rights and remedies available in accordance with

n

law.
True copy of the representation dated 14.05.2026 made to the
Managing Director, BUIDCO, the Principal Secretary, Urban

Development and Housing Department, Bihar, the District
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Magistrate, Darbhanga, the Bihar State Pollution Control Board, and
the Bihar State Wetland Authority is annexed herewith as
ANNEXURE P-6

9. The present situation of the ponds is deeply concerning, as the
surrounding areas have been encroached upon from all sides. The
parks and designated green spaces around the lakes have gradually
been taken over and built upon by both private individuals and
public authorities.

10. That the orders passed by the Hon’ble Supreme Court in
Anand Arya v. Union of India in W.P (C) 304/2018 are directly and
squarely applicable to the present case, as it was reiterated that it
is mandatory for the States and their instrumentalities to strictly
comply with the Wetlands (Conservation and Management) Rules,
2017, particularly with respect to scientific identification, ground-
truthing, boundary demarcation, and protection of wetlands prior to
undertaking any developmental or beautification activity. The Court
has categorically emphasized that wetland boundaries must be
demarcated in accordance with Rule 7 and that any action taken in
deviation thereof is impermissible, the relevant portion of the same

is as under;
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“4.In that view of the matter, we direct these States to
expedite the ground truthing and boundary demarcation
expeditiously and at any rate within an outer limit of two
months from today, failing which, the Secretaries of the
concerned States of the Department of Environment and
Ecology will have to personally remain present before this
Court on next date of hearing. It is also made clear that
inaction on the part of these State Wetland Authorities
would compel this Court to pass coercive orders against
such of those States which has failed to comply with the
direction issued earlier as well as the direction issued by this
order.

5. In the light of the wetlands having been identified, it is
incumbent upon the State Wetland Authorities to publish the
same in the respective State Governments’ website
indicating such of those Wetland which have been identified
together with the areas, where ground truthing and
demarcation of boundaries have been undertaken by
distinctly and separately indicating the same, which exercise
shall be undertaken before next date of hearing.”

True copy of the order dated 19.08.2025 passed by the Hon'ble
Supreme Court in Anand Arya v. Union of India in W.P (C) 304/2018
is annexed herewith as ANNEXURE P-7

11. In the present case, although a project for “beautification” of
the historic Harahi, Dighi, and Gangasagar ponds has been
proposed, the actual beautification works have not yet commenced.
In such circumstances, the directions issued by the Hon'ble Supreme
Court in Anand Arya v. Union of India assume critical significance,

as it mandates that prior to initiation of any development or
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beautification activity, wetlands must first be scientifically identified,
demarcated, and protected from encroachments, with due
assessment of their ecological character. The absence of prior
demarcation of pond boundaries, water spread areas, and buffer
zones renders any proposed intervention legally impermissible.

12. That the poster displayed at the site sets out a proposed
“Redevelopment Plan” for the historic Gangasagar, Digghi and
Harahi Ponds, listing features such as construction of ghats (steps
leading to water), plantation, an open gym area, Restaurants, street
lights, jetties, lighting arrangements, and toilets. However, a plain
reading of the plan indicates that it is primarily infrastructure-
oriented and cosmetic in nature, rather than focused on the
ecological restoration and preservation of these nearly 1000-year-
old water bodies.

True copy of the poster of Redevelopment Plan” for the historic
Gangasagar, Digghi and Harahi Ponds dated NIL is annexed
herewith as ANNEXURE P-8

13. That a pond, particularly one of historical and ecological
significance, does not fundamentally require commercial or
recreational installations such as open gyms, jetties, or food courts;

rather, it requires scientific desiltation (locally understood as “gadh
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ka nikaasi”), restoration of natural inlets and outlets, protection of
its catchment area, prevention of encroachments, strengthening of
embankments using eco-friendly measures, and maintenance of its
natural hydrology. The poster conspicuously does not mention how
fresh water will flow into the ponds, how stormwater channels will
be revived, or how accumulated silt will be removed to restore
original depth and water-holding capacity. Without addressing the
source of inflow and the removal of sludge, any beautification effort
would remain superficial and potentially harmful. Further,
introduction of commercial elements such as food courts in the
vicinity of the ponds poses a serious risk of solid waste generation,
plastic pollution, and wastewater discharge, thereby aggravating
water contamination rather than preventing it. There is also no
indication on the poster whether the proposed plan has been
subjected to environmental impact assessment or has obtained
requisite approvals from the Bihar State Pollution Control Board. In
the absence of such safeguards and statutory clearances, the so-
called beautification risks undermining the ecological character,
water quality, and heritage value of these ancient ponds, which
ought to be conserved as living ecosystems and public commons for

present and future generations
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GROUNDS

That in the above-mentioned facts and circumstances, the present
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Application is being filed based on the following grounds, amongst other,

without prejudice to, and independent of others:

A.

Because the historic ponds of Harahi, Dighi and Ganga Sagar are
not merely water bodies but are protected cultural and ecological
heritage, dating back nearly 800—900 years, and their destruction
violates the public trust doctrine.

Because these ponds, constructed by the rulers of the Mithila
region and documented in historical records such as Riaz-e-Tirhut
(1868), constitute invaluable heritage assets. The State, as trustee
of natural resources, is constitutionally bound to protect them for
present and future generations.

Because The importance of pokhar/ pond in small villages of Bihar
is significant, not only for addressing current water needs but also
for ensuring sustainable access to water for future generations.
Here are the key aspects of their importance and the need for
preservation;

Importance of Pond:
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The pond has cultural, economical, environmental and ecological
importance including flood and drought mitigation, which can be
underlined under the following heads:

Recharging Groundwater:

Pond helps in recharging of ground water. Growing depletion of
ground water is a serious concern everywhere including Bihar
and Darbhanga. It is utilized for harvesting of rain water, and to
promoting the use of surface water. Pond fulfills this objective
adequately.

Common Need of Community:

Pond is a place of bathing and washing clothes for the
community. Its water is used for irrigation of agricultural land
during non-monsoon seasons, and for meeting needs of cattle.
Therefore, pond must be protected to reduce over exploitation
of ground water and the quality of its water must be ensured so
as to prevent health hazards of common people.

Livelihood & Nutrition:

It provides livelihood to weaker section (fishermen, locally called
Mallah or Sahani or Mukhiya) of the society and nutritional food
to human beings in the form of fish, snail and crab. Farming of

fish and makhana (Eurela ferox) are two major crops of the
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pond. Besides them, snail, crab and other produces also provide
livelihood.

Aquatic Life:

Water area of a pond provides space to live and survive a wide
variety of fishes, crabs, snails, insects, tortoise, snakes and frogs,
besides, water-weed and grass. They work as a food chain
system and help in maintaining cleanliness of pond water.
Birds:

More than 70 to 80 varieties of birds feed on small fishes and
insects provided by the pond. More than hundread varieties of
fish species including crabs, snails and insects are on the verge
of extinction due to poisoning of pond for cleaning the pond from
unwanted fish and its harvesting, and pollution of water.
Shelter for Wild Animals:

Pond’s Mahar/Bhind/Bhir (high raised earth wall around a pond/
pond bund) covered with trees, grass, bush and shrub provides
natural habitation/shelter belt for small and regional wild animals
and birds in rural areas.

Cultural & Festival Place & Common Heritage of Culture:
Pond is a common cultural and festival place of all castes and

sects, no matter who excavated it. Excavation of pond is a
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religious act like building of a temple/ mosque/church, but with
secular approach. For instance, Mirja Khan Talab/Pond in
Darbhanga town was built/excavated by a Muslim, but Hindus
perform all kinds of religious festivals there. Similarly, Harahi
pond was excavated by a Hindu king, but Muslims immerse their
Tiziya in this pond.

Flood & Drought Mitigation:

Pond bund provides safe place for shelter during flood period. In
1987 flood, more than 10,000 people took shelter on pond
bund/Mahar of Badh Pond in Kyoti and people of Nesta Gram
Panchayat took shelter on pond bund of Holiya Pond. In 2004
flood, Dighi pond of Darbhanga took about 3 to 4 hours to fill
with water and thereby provided sufficient time(3 to 4 hours) for
people to shift to safe place or to take safety measures.

D. Because United Nations Conference on the Human Environment,
Stockholm, 1972 was the first United Nation convention on
environmental issues. It is the foundation of environmental law
around the whole world, wherein 25 principles were elucidated

concerning the environment. The most notable principles were
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1. It recognized human rights as a part of environmental
protection and therefore the right to quality environment is a

fundamental right of a human.

2. Promotion of sustainable development, Non-renewable
resources must be used in such a manner as to guard these
resources from exhaustion in the future.

3. Man has the fundamental duty to protect the wildlife and its
habitat.

4, States have the duty to protect and preserve the
environment and to develop such laws which promote

sustainable development.

E. Because this act of the respondents is completely illegal and is

destruction of the ponds in terms of the following;

Final order and judgement of the NGT dated 23.03.2023 titled
as Talab Bachao Abhiyan (TBA) V/s Govt. of Bihar & Ors. In
OA No. 155 of 2022 whereby all construction activities in the
vicinity of the three ponds were banned and all
encroachments were directed to be removed within 3 months.
In complete violation of the Rules Of Wetlands (Conservation
And Management) Rules, 2017

Sl.

Rule Relevant portion

2(9)

“wetland” means an area of marsh, fen, peatland or
water; whether natural or artificial, permanent or
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temporary, with water that is static or flowing, fresh,
brackish or salt, including areas of marine water the depth
of which at low tide does not exceed six meters, but does
not include river channels, paddy fields, human-made
water bodies/tanks specifically constructed for drinking
water purposes and structure specifically constructed for
aquaculture, salt production, recreation and irrigation
purposes;

Restrictions of activities in wetlands.—

(1) The wetlands shall be conserved and managed in
accordance with the principle of 'wise use' as determined
by the Wetlands Authority.

(2) The following activities shall be prohibited within the
wetlands, namely,-

(i) conversion for non-wetland uses including
encroachment of any kind;

(ii) setting up of any industry and expansion of existing
industries;

(iii) manufacture or handling or storage or disposal of
construction and demolition waste covered under the
Construction and Demolition Waste Management Rules,
2016; hazardous substances covered under the
Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for Manufacture, Use, Import,
Export and Storage of Hazardous Micro-organisms
Genetically engineered organisms or cells, 1989 or the
Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008; electronic waste
covered under the E-Waste (Management) Rules, 2016;
(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from
industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat
jetties within fifty metres from the mean high flood level




35

observed in the past ten years calculated from the date of
commencement of these rules; and,
(vii) poaching

Provided that the Central Government may consider
proposals from the State Government or Union Territory
Administration for omitting any of the activities on the
recommendation of the Authority.

In complete violation of the Judgement of this Hon’ble court
in Jagpal Singh V/s State of Punjab (2011) 11 SCC 396
whereby it has been directed all the State Governments in the
country that they should prepare schemes for eviction of
illegal/unauthorised occupants of the Gram Sabha/Gram
Panchayat/poramboke/ shamlat land and these must be
restored to the Gram Sabha/Gram Panchayat for the common
use of villagers of the village. For this purpose the Chief
Secretaries of all State Governments/Union Territories in India
are directed to do the needful, taking the help of other senior
officers of the Governments. The said scheme should provide
for the speedy eviction of such illegal occupant, after giving
him a show-cause notice and a brief hearing. Long duration of
such illegal occupation or huge expenditure in making
constructions thereon or political connections must not be
treated as a justification for condoning this illegal act or for
regularising the illegal possession.

In complete Contravention of the Spirit of the Judgement of
this Hon'ble Court in CIVIL APPEAL NO(S). 7607/2023 dated
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19.02.2025 whereby this Hon’ble Court directed removal of
similar activity in the Anasagar Lake in Rajasthan

“We wonder how a city can become smart without
protecting the water bodies/wetlands in the city and
how cities will become smarter by making
encroachments on the water bodies/wetlands.

In view of non-compliance with the order dated 1st
December, 2023, before we consider of initiating
action under the Contempt of Courts Act, 1971, we
direct the Chief Secretary of State of Rajasthan to
appear before the Court through video conferencing
on Monday 17th March, 2025”

F. Because in the case of Subhash Kumar v. State of Bihar, (1991) 1
SCC 598 at page 604 the Hon'ble Supreme Court of India held that
right to pollution free water and air is a fundamental right protected
under article 21 of the constitution of India, the relevant portion of
the Judgement is as under;

"7. Article 32 is designed for the enforcement of
Fundamental Rights of a citizen by the Apex Court. It
provides for an extraordinary procedure to safeguard the
Fundamental Rights of a citizen. Right to live is a
fundamental right under Article 21 of the Constitution and
it includes the right of enjoyment of pollution-free water
and air for full enjoyment of life. If anything endangers or
impairs that quality of life in derogation of laws, a citizen
has right to have recourse to Article 32 of the Constitution
for removing the pollution of water or air which may be
detrimental to the quality of life. A petition under Article
32 for the prevention of pollution is maintainable at the
instance of affected persons or even by a group of social
workers or journalists. But recourse to proceeding under
Article 32 of the Constitution should be taken by a person
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genuinely interested in the protection of society on behalf
of the community. Public interest litigation cannot be
invoked by a person or body of persons to satisfy his or
its personal grudge and enmity. If such petitions under
Article 32, are entertained it would amount to abuse of
process of the court, preventing speedy remedy to other
genuine petitioners from this Court. Personal interest
cannot be enforced through the process of this Court
under Article 32 of the Constitution in the garb of a public
interest litigation. Public interest litigation contemplates
legal proceeding for vindication or enforcement of
fundamental rights of a group of persons or community
which are not able to enforce their fundamental rights on
account of their incapacity, poverty or ignorance of law. A
person invoking the jurisdiction of this Court under Article
32 must approach this Court for the vindication of the
fundamental rights of affected persons and not for the
purpose of vindication of his personal grudge or enmity.
It is duty of this Court to discourage such petitions and to
ensure that the course of justice is not obstructed or
polluted by unscrupulous litigants by invoking the
extraordinary jurisdiction of this Court for personal
matters under the garb of the public interest litigation see
Bandhua Mukti Morcha v. Union of India [(1984) 3 SCC
161 : 1984 SCC (L&S) 389 : (1984) 2 SCR 67] ;|
Sachindanand Pandey v. State of W. B. [(1987) 2 SCC 295,
331] ; Ramsharan Autyanuprasi v. Union of India [1989
Supp (1) SCC 251] and Chhetriva Pardushan Mukti
Sangharsh Samiti v. State of U.R. [(1990) 4 SCC 449]"

G. Because it is the fundamental duty of every citizen to protect
and improve the natural environment including forest, lakes, rivers

and wildlife and the same is provided under 51A(g) of the

Constitution of India , the relevant portion of the same is as under;
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“(g) to protect and improve the natural environment
including forests, lakes, rivers and wild life, and to have
compassion for living creatures;”

H. Because the right to a clean and healthy environment, including
access to unpolluted water bodies, forms an integral part of the
right to life under Article 21. Despite categorical, time-bound and
mandatory directions issued by the NGT, the Respondent
authorities have failed to restore the historic ponds of Harahi, Dighi
and Ganga Sagar, thereby infringing the fundamental
environmental rights of the residents of Darbhanga.

I. Because in the case of M.C. Mehta v. Union of India, (2004) 12 SCC
118 : 2004 SCC OnLine SC 349 at page 166, the Hon’ble Supreme
Court of India held that The natural sources of air, water and soil
cannot be utilised if the utilisation results in irreversible damage to
environment. There has been accelerated degradation of the
environment primarily on account of lack of effective enforcement
of environmental laws and non-compliance with the statutory
norms. It has been repeatedly held by the Supreme Court that the
right to live is a fundamental right under Article 21 of the

Constitution and it includes the right to enjoyment of pollution-free
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water and air for full enjoyment of life, the relevant portion of the

Judgement is as under;

"45. The natural sources of al;, water and soil cannot be
utilised if the utilisation results in irreversible damage to
environment. There has been accelerated degradation of
environment primarily on account of lack of effective
enforcement of environmental laws and non-compliance of
the statutory norms. This Court has repeatedly said that the
right to live is a fundamental right under Article 21 of the
Constitution and it includes the right to enjoyment of
pollution-free water and air for full enjoyment of life. (See
Subhash Kumar v. State of Bihar [(1991) 1 SCC 598 : AIR
1991 SC 420] .)

46. Further, by the Forty-second Constitutional Amendment,
Article 48-A was inserted in the Constitution in Part 1V
stipulating that the State shall endeavour to protect and
improve the environment and to safeguard the forest and
wildlife of the country. Article 51-A, inter alia, provides that
it shall be the duty of every citizen of India to protect and
improve the natural environment including forest, lakes,
rivers and wildlife and to have compassion for living
creatures. Article 47 which provides that it shall be the duty
of the State to raise the level of nutrition and the standard
of living and to improve public health is also relevant in this
connection. The most vital necessities, namely, ai;, water
and soll, having regard to right to life under Article 21
cannot be permitted to be misused and polluted so as to
reduce the quality of life of others. Having regard to the
right of the community at large it is permissible to
encourage the participation of amicus curiae, the
appointment of experts and the appointments of Monitory
Committees. The approach of the Court has to be liberal
towards ensuring social justice and protection of human
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rights. In M.C. Mehta v. Union of India [(1987) 4 SCC 463]
this Court held that life, public health and ecology has
priority over unemployment and loss of revenue. The
definition of "sustainable development” which Brundtland
gave more than 3 decades back still holds good. The phrase
covers the development that meets the needs of the present
without compromising the ability of the future generation to
meet their own needs. In Narmada Bachao Andolan v. Union
of India [(2000) 10 SCC 664] this Court observed that
sustainable development means the type or extent of
development that can take place and which can be
sustained by nature/ecology with or without mitigation. In
these matters, the required standard now is that the risk of
harm to the environment or to human health is to be
decided in public interest, according to a ‘“reasonable
persons” test. [See Chairman Barton: The Status of the
Precautionary Principle in Australia (Vol. 22, 1998, Harv.
Envtt. Law Review, p. 509 at p. 549-A) as referred to in para
28 in A.P. Pollution Control Board v. Prof M.V. Nayudu
[(1999) 2 SCC 718] .]

J. Because in Intellectuals Forum v. State of A.B, (2006) 3 SCC
549 : 2006 SCC OnLine SC 210 at page 577this Hon'ble Court while
asserting the need for environmental protection and conservation
of natural resources has observed that the environmental
protection and conservation of natural resources has been given a
status of a fundamental right and brought under Article 21 of the
Constitution. This apart, the directive principles of State policy as
also the fundamental duties enshrined in Part IV and Part IV-A of

the Constitution respectively also stress the need to protect and
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improve the natural environment including the forests, lakes, rivers
and wildlife and to have compassion for living creatures, the
relevant portion of the said Judgement is as under;

"88. However, some of the environmental activists, as noted
in The Environmental Activities Handbook authored by Gayatri
Singh, Kerban Ankleswaria and Colins Gonsalves, that the
Judges are carried away by the money spent on projects and
that mega projects, that harm the environment, are not
condemned, However, this criticism seems to be baseless since
in Virender Gaur v. State of Haryana [(1995) 2 SCC 577] this
Court insisted on the demolition of structure which have been
constructed on the lands reserved for common purposes and
that this Court did not allow its decision to be frustrated by the
actions of a party. This Court followed the said decision in
several cases issuing directions and ensuring its enforcement
by nothing short of demolition or restoration of status quo
ante. The fact that crores of rupees were spent already on
development projects did not convince this Court while being
in a zeal to jealously safeguarding the environment and in
preventing the abuse of the environment by a group of
humans or the authorities under the State for that matter.

84. The world has reached a level of growth in the 21st century
as never before envisaged. While the crisis of economic
growth is still on, the key guestion which often arises and the
courts are asked to adjudicate upon is whether economic
growth can supersede the concern for environmental

protection and whether sustainable development which can be
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achieved only by way of protecting the environment and
conserving the natural resources for the benefit of humanity
and future generations could be ignored in the garb of
economic growth or compelling human necessity. The growth
and development process are terms without any content,
without an inkling as to the substance of their end results. This
inevitably leads us to the conception of growth and
development which sustains from one generation to the next
in order to secure “our common future” In pursuit of
development, focus has to be on sustainability of development
and policies towards that end have to be earnestly formulated
and sincerely observed. As Prof. Weiss puts it, "conservation,
however, always takes a back seat in times of economic
stress’. It is now an accepted social principle that all human
beings have a fundamental right to a healthy environment,
commensurate with their well-being, coupled with a
corresponding duty of ensuring that resources are conserved
and preserved in such a way that present as well as the future

generations are aware of them equally.”

K. Because In Hinch Lal Tiwari v. Kamala Devi, (2001) 6 SCC
496, this Court settled that 'ponds' were a public utility meant for
common use and held that they could not be allotted or
commercialised, the relevant portion of the judgment is as under;

“13. It is important to notice that the material resources
of the community like forests, tanks, ponds, hillock,
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mountain etc. are nature's bounty. They maintain delicate
ecological balance. They need to be protected for a
proper and healthy environment which enables people to
enjoy a quality life which is the essence of the guaranteed
right under Article 21 of the Constitution. The
Government, including the Revenue Authorities i.e.
Respondents 11 to 13, having noticed that a pond is
falling in disuse, should have bestowed their attention to
develop the same which would, on one hand, have
prevented ecological disaster and on the other provided
better environment for the benefit of the public at large.
Such vigil is the best protection against knavish attempts
to seek allotment in non-abadi sites.”

L. Because in Jagpal Singh v. State of Punjab, (2011) 11 SCC
396 this hon'ble court has laid down laid down the fundamental
principles governing the interpretation of law and practice relating
to the management and conservation of lakes and ponds as public
commons. Recognising the paramount duty to protect such water
bodies for the benefit of present and future generations, the
Hon’ble Supreme Court has, inter alia, observed as under;

“20. Over the last few decades, however, most of these
ponds in our country have been filled with earth and
built upon by greedy people, thus destroying their
original character. This has contributed to the water
shortages in the country. Also, many ponds are
auctioned off at throw away prices to businessmen for
fisheries in collusion with authorities/Gram Panchayat
officials, and even this money collected from these so-
called auctions is not used for the common benefit of
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the villagers but misappropriated by certain individuals.
The time has come when these malpractices must stop.
%k >k
23. Before parting with this case we give directions to
all the State Governments in the country that they
should prepare schemes for eviction of
illegal/unauthorised  occupants of the Gram
Sabha/Gram Panchayat/poramboke/shamlat land and
these must be restored to the Gram Sabha/Gram
Panchayat for the common use of villagers of the
village. For this purpose the Chief Secretaries of all
State Governments/Union Territories in India are
directed to do the needful, taking the help of other
senior officers of the Governments. The said scheme
should provide for the speedy eviction of such illegal
occupant, after giving him a show-cause notice and a
brief hearing. Long duration of such illegal occupation
or huge expenditure in making constructions thereon
or political connections must not be treated as a
justification for condoning this illegal act or for
regularising the illegal possession. Regularisation
should only be permitted in exceptional cases e.g.
where lease has been granted under some government
notification to landless labourers or members of the
Scheduled Castes/Scheduled Tribes, or where there is
already a school, dispensary or other public utility on
the land.
24. Let a copy of this order be sent to all the Chief
Secretaries of all States and Union Territories in India
who will ensure strict and prompt compliance with this
order and submit compliance reports to this Court from
time to time.

M. Because the proposed “Redevelopment Plan” is contrary to the

principles laid down by the Hon’ble Supreme Court in M.C. Mehta
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v. Kamal Nath, wherein it was held that natural resources are held
in public trust and any interference with their ecological character
attracts the “polluter pays” principle and liability for restoration. The
impugned plan, being cosmetic and infrastructure-oriented, without
ensuring scientific restoration of hydrology, desiltation, and
protection of catchment areas, violates the mandate of preservation
and ecological restoration as affirmed by this Hon'ble Court, the
relevant portion of the same is as under;

“ 7. This Court, on the earlier occasions, after adverting
to the pleadings, relevant documents and the technical
report of the Central Pollution Control Board,
enumerated the various activities of Span Motels
considered to be illegal and constituting “callous
interference with the natural flow of River Beas”
resulting in the degradation of the environment and for
that purpose indicted them with having “interfered with
the natural flow of the river by trying to block the
natural relief/spill channel of the river”. We do not want
to burden this judgment once again by repeating
them /n extenso. Equally, the Himachal Pradesh
Government also was held to have committed patent
breach of public trust by leasing the ecologically fragile
land to the Motel. It is only on such findings, the
“polluter-pays” principle as interpreted by this Court

with liability for harm to compensate not only the
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victims but also the cost of restoring the environmental
degradation and reversing the damaged ecology was
held applicable to this case. ...”

N. Because the failure of the Respondents to remove illegal
encroachments from the said ponds and their surrounding
“Controlled Areas” is arbitrary, illegal and violative of the rule of
law.

O. Because the 1960 Town Planning and Development Scheme,
adopted by the Darbhanga Municipal Board, expressly declared the
areas around the three ponds as “Controlled Area,” prohibiting
encroachment, transfer, sale or construction. Allowing continued
and fresh encroachments, even after repeated representations and
judicial directions, reflects abdication of statutory and constitutional
duties.

P. Because untreated sewage and solid waste continue to be
discharged into all three ponds, in blatant violation of the Water
(Prevention and Control of Pollution) Act, 1974, the Environment
(Protection) Act, 1986 and the Wetlands (Conservation and
Management) Rules, 2017.

Q. Because the continued discharge of untreated sewage and solid
waste into Harahi, Dighi and Ganga Sagar ponds constitutes a clear

and continuing violation of Sections 24, 25 and 26 of the Water
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(Prevention and Control of Pollution) Act, 1974. Though the Bihar
State Pollution Control Board has taken limited action under Section
33A of the Act against the Divisional Railway Manager, Samastipur
Division, and has imposed environmental compensation upon the
Railways, such action has proved to be wholly inadequate and
ineffective. Notwithstanding the said directions, untreated
wastewater and sewage emanating from the railway premises as
well as from the adjoining vicinity, particularly from hotels, guest
houses and other commercial establishments operating in and
around the Railway Station area, continue to be discharged into
Harahi Pond. The Respondents have thus failed to ensure complete
stoppage and diversion of polluting effluents, and have not
exercised their statutory emergency and preventive powers under
Sections 32 and 33A in a comprehensive and effective manner,
thereby permitting a continuing offence punishable under Sections
41 and 43 of the Act. Such sustained inaction and piecemeal
enforcement squarely attract Section 48 of the Act, fixing vicarious
liability upon the heads of the concerned government departments

and authorities
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R. Because the Respondents have failed to comply with the binding

directions of the Hon’ble NGT within the stipulated timelines,

rendering the judgment dated 23.03.2023 illusory and ineffective.

. Because the Bihar State Wetland Authority and other Respondents

have failed to discharge their statutory obligations under the
Wetlands (Conservation and Management) Rules, 2017, despite the

ponds being notified and recognized wetlands.

. Because the continued discharge of untreated sewage and solid

waste into Harahi, Dighi and Ganga Sagar ponds constitutes a clear
and continuing violation of Sections 24, 25 and 26 of the Water

(Prevention and Control of Pollution) Act, 1974.

PRAYER

It is therefore, prayed that this Hon'ble court may be pleased to:

L.

I1.

Direct the Respondents to forthwith cease and desist from any
further illegal filling, dumping of soil, earthwork, reclamation,
construction, redevelopment, beautification or any other activity
altering the natural character, water spread area, embankments,
catchment or ecology of the three historic ponds namely Ganga
Sagar Pond, Dighi Pond and Harahi Pond situated at Darbhanga;

Direct the Respondents to remove all fresh encroachments, illegal
fillings, obstructions and unauthorized structures raised within or
around the said ponds and their surrounding controlled/buffer

areas, and restore the land to its original status;
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IV.

VL

VII.

VIII.
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Direct the Respondents to implement in letter and spirit the final
judgment/order dated 23.03.2023 passed by this Hon'ble Tribunal
in O.A. No. 155/2022/EZ titled Talab Bachao Abhiyan v. Government
of Bihar & Ors., within a fixed and time-bound schedule;

Pass an order/ direction thereby Constitute an independent Joint
Committee comprising representatives of Central Pollution Control
Board, Bihar State Pollution Control Board, Bihar State Wetland
Authority, District Administration Darbhanga and a reputed
wetland/ecology expert institution, to inspect the site and submit a
factual and action taken report before this Hon’ble Tribunal;

Direct demarcation and geo-referencing of the original boundaries,
water spread areas, feeder channels, embankments, parks,
controlled areas and buffer zones of the three ponds in accordance
with the Wetlands (Conservation and Management) Rules, 2017 and
applicable law;

Assess and recover environmental compensation from all
persons/agencies responsible for encroachment, pollution, illegal
filling or ecological degradation of the said ponds, in accordance
with the “polluter pays” principle, and utilize the same exclusively
for restoration of the ponds;

Direct the Respondent authorities to preserve the heritage character
of the said nearly 800—-900 year old historic ponds and ensure that
no commercial/recreational infrastructure inconsistent with
ecological conservation is permitted therein;

Direct periodic monitoring and compliance reporting before this
Hon'ble Tribunal at such intervals as this Hon’ble Tribunal may deem
fit;
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IX. Pass any other order(s) as this Hon’ble Tribunal may deem fit and
proper in the interest of environmental justice and the protection of

the right to a healthy environment.

C»f*“'
FILED BY: éﬁ? of®

SWAGATA GUPTA

D/6268/2024

ADVOCATE FOR THE APPLICANT(S)
51A/9 KISHANGARH,

NEW DELHI - 110070
SWAGATAGUPTA.00@GMAIL.COM
+91 8013313825

DATED: 14.05.2026
PLACE: NEW DELHI


mailto:Kamlesh.legalaid@gmail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O.A NO. OF 2026
In the matter of:
Centre for Holistic Development -CHD ...Applicant
Versus
Govt. of Bihar & Ors. ...Respondents
AFFIDAVIT

I, Sunil Kumar Aledia, S/o Gyan Chand Aledia, aged about 44 Years,
resident of 1D Shahpur Jat, II Floor, New Delhi, 110049 do hereby

solemnly state and affirm as under:-

1. That T am the Applicant in the above captioned Application and I

am authorised to institute and sign the present petition.

2. That I have been read over the contents of the petition and
accompanying application I have understood the contents of this

Original Application. I further say that the contents thereof are true

and correct to the best of my knowledge and belief.

\,"'\:‘J“CL [ 'v»':‘E)
161071207
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4. That the contents of the Application as well as the contents of the
present affidavit has been read over to me in vernacular hindi and

that I have understood the same and state the same to be true and

>

A

DEPONENT

correct to the best of my knowledge and beleif. Q

VERIFICATION

Verified at New Delhi, this the _4 pWApfgggg 2026 that the
contents of this affidavit are true and correct to the best of my
knowledge and belief and nothing material has been concealed there

from' ‘ iriED

¢ KM G Dol ORI a0 ,
5io, vilu, L., S : S Salod e
igentified by Shrif Smt =

ha, lfle nly Attested before me at DNelhi /
ﬁ % %ﬁm R
that the contents of davit which have been read

Over & explained to him/her are true & correct to DEPONENT

hisiier arowledge

JTARY
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ANNEXURE P-1

Steel Framing & Preparation to Construct RCC Structures

Buffer Zone of Harahi Pond by BUIDCO

Photo Taken on 05.05.2026.

Photo No. 1
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5w43+6gp Roadside Park, Denby Rd,

Kathalbari, Darbhanga, Bihar 846004, India

Lat 26157116° Long 85.903816°
- Tuesday, 05/05/2026 10:44 AM GMT +05:30
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Steel Framing & Preparation to Construct RCC Structures
in Buffer Zone of Harahi Pond by BUIDCO
Photo Taken on 05.05.2026.

i ar ndia 8 S8
j7 5wa3+6gp Roadside Park, Denby Rd, Kathalbari, g 3
& Darbhanga, Bihar 846004, India

g * Lat26157116° Long 85.903817°

At Google ~ Tuesday, 05/05/2026 10:44 AM GMT +05:30
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Construction of RCC Bathing Ghat in Buffer Zone
of Harahi Pond, Photo Taken on 5.5.2026

Harahi Pond has already 3 Old Bathing Ghats. Besides them,
BUIDCO has plan to add 6 New Bathing Ghats in Harahi Pond .
Photo No. 3

n GPS Map Camera

1" Darbhanga, Bihar, India ==

"1 00 Khanka Chowk, Mirzapur Road, Near Naag
7 Mandir, Mistola, Kathalbari, Darbhanga, Bihar
~ 846004, India
:,, Lat 26.156681° Long 85.906703°
. Tuesday, 05/05/2026 11:05 AM GMT +05:30
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Construction of RCC Bathing Ghat in Buffer Zone
of Harahi Pond, Photo Taken on 5.5.2026

Harahi Pond has already 3 Old Bathing Ghats. Besides them,
BUIDCO has plan to add 6 New Bathing Ghats in Harahi Pond .
Photo No. 4

=R

Darbhanga, Bihar, India =
5w43+6gp Roadside Park, Denby Rd,
Kathalbari, Darbhanga, Bihar 846004, India
Lat 26.155456° Long 85.903863°

Tuesday, 05/05/2026 10:52 AM GMT +05:30
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n GPS Map Camera

Darbhanga, Bihar, India &

Ashapur, Tower Chowk, Darbhanga, Bihar
846003, India
Lat 26.143373° Long 85.905615°

* Tuesday, 05/05/2026 11:44 AM GMT +05:30

Google
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""\; GPS Map Camera

-~ Manganj East, Bihar, India =
5x5x+53, Laheriasarai, Manganj East, Bihar

% 846004, India

- r‘ Lat 26.143187° Long 85.904713°

'Google - Tuesday, 05/05/2026 11:42 AM GMT +05:30
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B Near Saraswati Temple Kamaldut Misra Road, Near 558
Marwadi College, Laheriasarai, Darbhanga, Bihar
| 846004, India
| Lat 26.142699° Long 85.904131°
Tuesday, 05/05/2026 11:40 AM GMT +05:30
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-y

Tl 1

'g GPS Map Camera

-

. Darbhanga, Bihar, India

4wr3+xgj, Marwari College Rd, Donar, Darbhanga,
Bihar 846004, India

Lat 26.142378° Long 85.90407°

Tuesday, 05/05/2026 11:38 AM GMT +05:30
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Beautifying & Polluting at the Same Time By BUIDCO
The following photograph reveals the extreme insensitivity and moral
failure of BUIDCO. On one hand, BUIDCO is beautifying the pond by
filling it with soil on a war footing; on the other, it secretly connects
the dirty water (bathrooms, toilets, kitchens) from encroaching houses
to Ganga Sagar pond by using PVC pipes.

= Darbhanga, Bihar, India ==

Near Saraswati Temple Kamaldut Misra Road, Near Marwadi S
College, Laheriasarai, Darbhanga, Bihar 846004, India

Lat 26.142874° Long 85.904281°

Tuesday, 05/05/2026 11:40 AM GMT +05:30




62

Beautifying & Polluting at the Same Time By BUIDCO
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. 3l GPS Map Camera
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' Darbhanga, Bihar, India & &
4wv3+8gq, Marwari College Rd, Laheriasarai,

 Darbhanga, Bihar 846004, India

Lat 26.143028° Long 85.904461°

Tuesday, 05/05/2026 11:41 AM GMT +05:30
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Ganga Sagar pond is being beautified by BUIDCO, while
New illegal construction is also progressing side by side.

ﬁ GPS Map Camera

Darbhanga, Bihar, India &

Ashapur, Tower Chowk, Darbhanga, Bihar
846003, India

Lat 26.143373° Long 85.905615°

Tuesday, 05/05/2026 11:44 AM GMT +05:30
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Ganga Sagar pond is being beautified by BUIDCO, while
new illegal construction is also occurring simultaneously.

;h; GPS Map Camera

-~ Manganj East, Bihar, India &
5x5x+53, Laheriasarai, Manganj East, Bihar

% 846004, India

Lat 26.143187° Long 85.904713°

Tuesday, 05/05/2026 11:42 AM GMT +05:30
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Poisonous water in Ganga Sagar pond is killing the fish.

— "
-3 GPS Map Camera [

Darbhanga, Bihar, India &=

03, Allalpatti, Laheriasarai, Darbhanga, Bihar
846003, India

Lat 26.141172° Long 85.90712°

Tuesday, 05/05/2026 11:59 AM GMT +05:30
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Soil Filling By BUIDCO In Ganga Sagar
Pond For Beautification

The photo shows BUDCO filling the Ganga Sagar pond with
soil. This has two major impacts: the water body's size will
reduce, and unauthorized occupants will be legitimized.

Darbhanga, Bihar, India

B Near Saraswati Temple Kamaldut Misra Road, Near ;—,~
* Marwadi College, Laheriasarai, Darbhanga, Bihar IS

N 846004, India

J Lat 26.142699° Long 85.904131°

E Tuesday, 05/05/2026 11:40 AM GMT +05:30
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Soil Filling By BUIDCO In Ganga Sagar
Pond For Beautification

The photo shows BUDCO filling the Ganga Sagar pond with
soil. This has two major impacts: the water body's size will
reduce, and unauthorized occupants will be legitimized.

,_-‘—/ g | 'g GPS Map Camera

- e — i e / /}‘

' Darbhanga, Bihar, India &
4wr3+xgj, Marwari College Rd, Donar, Darbhanga,
Bihar 846004, India
Lat 26.142378° Long 85.90407°
Tuesday, 05/05/2026 11:38 AM GMT +05:30
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Concretization Around Trunk of Trees at Harahi Pond.
In O.A. No. 82 of 2013, the Hon'ble NGT vide its order dated
23.04.2013 directed that:

(i) All the sign boards, names, advertisements, any kinds of boards or
signage, electric wires and high tension cables or other damaging
elements are removed from the tress forthwith.

(ii) The concrete surrounding the trees within one meter of the trees
are removed forthwith and due to precaution taken in future so that no
concrete or construction or repairing work is done at least one meter
radius of the trunk of trees.

The BUIDCO has violated the above order of the Hon’ble NGT, as is
clear from the following 5 photographs:
Photo No. 1

Darbhanga, Bihar, India ==
14/d, Denby Rd, Near Nutan Roy Hospital,
Kathalbari, Darbhanga, Bihar 846004, India
Lat 26.157067° Long 85.903818°
Tuesday, 05/05/2026 10:45 AM GMT +05:30
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Concretization Around Trunks of Several Trees
at Harahi Pond Has Threatened Their Life.

Photo No. 2

Q GPS Map Camera §

-

Darbhanga, Bihar, India ==
5w43+6gp Roadside Park, Denby Rd,
Kathalbari, Darbhanga, Bihar 846004, India
Lat 26.157067° Long 85.903787°

Tuesday, 05/05/2026 10:45 AM GMT +05:30
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Concretization Around Trunks of Several Trees
at Harahi Pond Has Threatened Their Life.
Photo No. 3

Darbhanga, Bihar, India =

. 5w54+6¢cw, Kathalbari, Darbhanga, Bihar
846004, India
= Lat 26.157954° Long 85.906°
! Google § Tuesday, 05/05/2026 10:58 AM GMT +05:30
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Concretization Around Trunks of Several Trees
at Harahi Pond Has Threatened Their Life.

Photo No. 4

3 cPs Map camera

Darbhanga, Bihar, India ==

5wb4+6¢cw, Kathalbari, Darbhanga, Bihar
846004, India

Lat 26.157956° Long 85.905997°

Tuesday, 05/05/2026 10:58 AM GMT +05:30
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Concretization Around Trunks of Several Trees
at Harahi Pond Has Threatened Their Life.

Photo No. 5

5wb54+6¢w, Kathalbari, Darbhanga, Bihar
846004, India
Lat 26.157975° Long 85.905892°

4 Tuesday, 05/05/2026 10:59 AM GMT +05:30
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Concretization Around Trunks of Several Trees
at Harahi Pond Has Threatened Their Life.

Photo No. 6

5 X <

Darbhanga, Bihar, India =
00 Khanka Chowk, Mirzapur Road, Near Naag
Mandir, Mistola, Kathalbari, Darbhanga, Bihar
846004, India

Lat 26.156628° Long 85.906739°

Tuesday, 05/05/2026 11:06 AM GMT +05:30
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ANNEXURE P-2

in 1868, page 160 contains map (hand
ds and garden trees/plants.
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Annexure
Beautification of the 3 ponds, indicates 'Controlled Area’ which means that the
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ANNEXURE P-4

Item No:01 ‘Court.No. 1

BEFORE THE:N TIONAL GREEN TRIBUNAL !

{L.A. No, 239)2@22/E

Taldh Bachiao:Abhiyan (TBA) Applicant(s)
: T Versus o ’
Goveémmietit of Biharigs Ors.. Respondent(s)

Date ofhearmg 08,18.2022.

CORAM: HON’BLE'MR..JUSTICE B, AMIZ -ST}IALEKAR JUDICIAL MEMBER
HON'BLE DR AFROZ HMAD ‘EXPERT: ‘VIEMBER

For Applicant(s). - & My, Ramlesh Kiiar-Mishia, Ad¥ocate (it Virtital Mode) a/w
-  Ms. Shivani-Veriia, Advoeste (in Virtual Mods)

For:Respondent(s): Mr. Ashok Prasad, Advocété:for R-6.
ORDER

1. Mir. Kamiegh-Kumar- Midhra, leamod -Counsel ‘assisted by Ms.
Shivani Vermay; fearned Connsélis present fin Virtual Modef for the
Applicant.

2.  ‘Phe present Original Application has:been filed by the Applicant
éilegiﬁgfﬂl'ﬁrﬁi;;} thé't_thr@ﬁggnﬁs'kn.oﬁ%‘r; as ‘Ganga Shgar, Dighi and,
Haral’ in Datbhanga, Bihar are t?é%:f}g eneroached upon. and illegal
dumping of .garbage and sewage is taking place in these three
ponds, It is stdted that thiese thiee posid§-together covéia Jength of
1:8 kilometrés from north t& scuth ditectisn and are jprésefit in the
list of Biliar State Wetlanid ‘Developient-Authority aﬁﬂ:-t'herefdre,-ﬁin
any case, riceds to. be: proteéted:in. ':th"e»’.:ﬁDérbhéiii_ig:aiz Distriét of the
Mithila Region of Bihat. |

3. Phbfdgfaﬁhg*i‘hsivéi-ibé’éh “filed to show 'éﬁétd'abhnién’t in:thie ‘pond (@t

. page 13 of thée Original Apphcatlon) drid: dlso showing “duitiping 'of
solid waste-ihdluding ammai Carcalses (at ‘page 15 of the:Original
Agphcatxop).-.

76
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The' allegation furthér-is that tb;ro"ugh an. opes drain , sewage, s
_ being ‘drainied into the Dighi: ,.p’o,nd.. from fhe: Darbhanga »Railway
Junction-in respect!-of which & complamt wais also inade by Mr.
Shiv Kumar Mishra, thé Head of the Chendradhar Museum
through a letter N6.22/2022 dated 12:02:2022 to, the Datbhanga
Railway Station. Photographs have been filed 4t page 17 fo thai
effect. Phottggréphs.,?iiaVe also been filed iat page’ 16 and. 19 to show
the Sewage and other garbage being:dumped:in, the- Gan ¢a Sagar
Pond.
In our °Piﬁ-f~°n,'m'atiﬁ\er;;':.quires consideration.
Issue notice to the Respondents; returnable-within four weeks.
We direct-the respondents tp-.lﬁle their paraswise counter dffidavits
to the allegationsmade.in the Original Application.
Considering the allegations made out in the Origihal Applisation,
we deem it appropiate.to conghitute a Commilttés conipiising of the
following Members:- )
i ' District Magistrate, Dafbhanga or ‘his -fepresentative not
below the rarik of Additional District Magistrate (ADM).

ii. Municipal Commissioner, Darbhanga Municipal Corporation
or a Senior. representative, a may be appointed by him, in this

regard.

jii.. Senior Scientist, Bihar State Pollution Control Board.

......

iv: Divisional Railwdy -Manager; Samastipit Division.or aiSenior

Representative as may be appointed by him, in thisregard:

Y. Bitisr State Wetland Authority through-its Member Secretary
or a Senior. representative: as may be nominated by him, in

this‘regéard.

N ae P it s T mes tes m e e aiil. frdato s o te ® a® % e o gfite o 8o iAW Afal & Tewen—s @ wova 4N S % .8 8T i il b otma S g w et oo am
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11,

12.

The Distiict. Magistiaté,Darbliangasishall be the Nodal Body

for alllogistic- purposess The Biliar: State: Pollution’ Control

Board Hall file:the Reportof the Comrnittee on affidavit.

We %lse diFect fhe Applicant: t¢ implead Biliar State Wetland

Atittiority thiough dts Memiber Secretary, Patna, in the ‘axray "of

Resporiderits.as Respondent No. 12,

Mr. Ashiok Prasad fs'presetit on, behalf of Respondent Noi6, Ministry
of Jal Shalti. Lethitm filecounter-affidavit within four weéls.

Mr.. Kamlesl ‘Kumar :Nishra; Jearned. Counsel for the Applicant
shiall, serve-escopy/Soft copy of fhe Orisinal Application-along with
all its annexurés upon Mr, Ashok Prasad inthe course.of the day.
In ‘the meantime, we direct that there shall be &, stay on. all

construction activities By-way-of encroachment on thethiee onds-

insquestion:
List on 10.01.2023;

SeTCTR TR SH T T

B.Amit Sthalekar, JM

YOZ -Ah:mat'i,-,E"M

BDr.-

December 08; 2022 e
Original Application No:155/2022/EZ
{LA. No.239 /2022 /EZ, I.A. No:240/R0037EZ)

SKB

- - TN T ST fm v Br ) eem et wree eu sarme e ae e

/8

L A


Swagata Gupta
Stamp


/9
ANNEXURE Pps5

VR YT R N v

Item No.02' Court No.1

BEFORE THE NATIONA ‘GREEN TRIBUNAL
EASTERN ZONE B - ) \
(THROUGH ‘PHYSICAL HEAR]

ORIGINAL APPLICATION NO.155 / 2022 ] EZ
(I.A. No. 239/2022/EZ & I.A.:No: 240/ 2022/EZ):

IN'THE MATTEROF:

TALAB BACHAO ABHIYAN {TBA),

"Thiéughi its Convenor Narayan Jee Chondhary

C/o Maithili'Sahitya: Praishiad, Professor: Colony,

Dighi West, Near Primary Schoél. .
Darbhianga-846004 wenenApplicant(s)

Versus

1. Government of Bihar;.
Through its Chief Secretary,
Main. Secretariate,

4, Deshiratna marg, Patna,
Bihar-800001 .

‘2. District Magistrate; Darbhanga sttnct,
Colléctotate, Darbhanga,
Bitiai-846001

B .Env;ro;lment ‘Forestand Chmate Change Dépéartment;
T Govt; of Bihar;: Pama, .
THrough its Pnnmpal Secretary:

J4G8+GWG, Van Vibhag Rd, Nehru Nagar,

Patliputra Colony, Patna,

Bihar-800013

4. -Urban Development and: Housing Department,
Government of Bihar,Patna,
Through its Principal Secretary,
T :1st.Floor, Vikas Bhawari, New Secretariat,
Pdtna-800015 '

5. Darbhanga Mumcipal ‘Corporation,
Through-its Miinicipal. Commissionét,
‘Darbhanga Municipal Corporahon Office,
Mirzapur, Lal Bagh, Darbhanga,
Bihar-846004

6. Ministty of Jal Shakti,.
'Through its secretary,

aryavaran Bhawan,-
:Jor Babh Road;
New:Delhi-110003;-

T S e T e €T ac TS L ® ettar bt M L 4Pt f % e feimm . b e ee v ar tmaace . v o T . o T L — - - e e
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h Bhawan Patna Mali Rod Pathputra Industmal Area,
Patna Bxhar—SOOOlO

‘Digha,:
9, State Environment-Impact Assessment” ‘Authority, Bihar,
Through Mémber:Sécretary,
018 Flobr, Beltron;
‘Baldev:Bhawai- Rd,
Shastii: Nagér;
Patiid, ‘Bihar-8§0023

10. Ministry of Railways,

Through its Chairfidn and Chief Execiitive: Officer, Raulway,
:Board,’256-4, Raisina Road, Ceritral Secrétariat, N ew: Delhx~110001

11. Divisional Ra:lway Manager,
‘Samastipiir Division; '
Bast Céntral Railway,
“RailWay Coloiy,: Samastxpur,
Bzhar-848101

12 zl.har State Wetland Authority,
Throubh its"Member Secretary,

13; Dn’ectoxate of F:lsheries,
Ammal 8 isheries Resources. Department
Government of Blhar,

' , vikas Bhawar, Baﬂey Road,
Pama—SOOOIS

. s+ Respondentis)
Date of hearing: 23.08.2023

CORAM: EO‘I’BLE MR. JUSTICE B, AMIT STHALEKAR' ’JUDICIAL MEMBER
HON’BLE PROF. A, SENTHIL VEL EXPERT-‘MEVIBER

For Applicatit(s) :-Mr. Kamlesh.Kumar. Mishra, Adv.. (irlsﬂlirtual.’Mode)_

Foi Respondent(s): Mr. Surendra Kumar, Adv. for R-1 to'4,
Mr. Ghianshyam Pandey, Adv.for R-5 (in Vu'tual Mode],
Mr. Ashok Prasad, Adv. for R-6, 10 & 11 (in Virtual: Mode),
Ms. Rashhmi- Singhee, Adv. for R-7 it Virtial- Mode), )
‘Ms. Amrita Pandey, Adv. for-R-8 & 12 {in ' Virtual-Modej,
Ms. Anamika’ Pandey, Adv. forR:9. (m Virtual’ Mode) ’

ORDER

i ’\Mg-hé&ie.heard the learned Counsel for the partiés and. perused the
‘documeértsion-record.
9. The present Original Application has tieen filed by the Applicant,

‘alleging therein that three ponds kiown as ‘Ganga: Sagar; Dighiand
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P

i District Magistrgte, Darbhangd or His représentt

,,,,,

Harai’-in Darbhanga Distri¢t of Bihar ate being ”éii.éitdé.éhed.qpb‘ﬁ
and illégal dumpirg of ghrbagie and seWsge.is takiiig place It is
stated ‘that ‘thege thiée Hoénds togsther wover 4 Tength of 1.8
kilometérs fiom north to Soiith. direction-afid are préesént in the-list
of Bihar State Wetland Development-Authicrity‘arid; theérefore, these
pondsneed to Be protested irr the DarbliangaDistrict:of the Mithila

Region; Bihat.

Photographs have: best filed to show ncroachiitent-in thepond (at-

page 13 of the Ofiginal Apphcahon) #nd lso-sHowinig:dumping of

solid Waste ineludisig anirial catcasses{at pags 15 of the ‘Orignal

Application).

The Aal‘l'"gégaiion furtﬁéi_i is t'illa,t_ through art, op&n Arain :sewage. is.

béing dréinied ‘into the Dighi Pord ifrom:the Daibhanga Railway
Jiinetion: in: réspect: of which & complamt was alko made; by M
‘SHiv Komar' Mighta, the Head of #he Chandradhan Museuam,
thirough ‘& letter Ne192/2092 dated 18.02,505%:t¢ the Dacbhanga

Railway Station. Photographs. bave: been filed. at page. 17 to that

.effect, Photographs have also.been filed at page 18:and 19 to show

ti'ie' sewage and other-garbage being dumped in flie Ganga Sagar
Pond.
éonsiderihg the allegations made out in the Ongmal Applicatmn,

The Tribunal congtituted a. Gommittee comprisirig-of the:following

‘Members:-

€ not béloiy.

‘thé rank of Additional District Magistrate (ADM);

4. Murnigipal-Comiissionér; Darbhinge Minitipil Corpordition or

a Senior fepresentative, -as:may be Gppoiitedbij him i this

regard;
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it SeniorScientist, Bihar State Pollution Control Board

. Divisional Railway Manager, Samastipur Division ¥ ¢ Senior
Representative as may be appointed by him- in #his regdid;
and

v Bihar State Wetland Authority through its Mermber ‘Sedretary, or
a Senior represétitative és mayj be risniiiated by hith th this
regard,

The District Magistraté, Darbhangs was diféctéd 16 Be. the Nodal

Body. for “all logistic purposes. Thé Bihai Staté Polliitién. Coritrol

Board was directed to file thé Report of the Committee onaffidavit.

I the meantime, the Tribunal dirécted that thers shidll bs a stay on

all construction activitiés by wa__;y of encroachrient :of: the three

ponds in ggestibn.

The Mitiistry of Jal .eéhakt'g Respondent Noi6,Hias filed its cotntes.

affidavit. dated 05:01.2023, stating ‘therein that ‘the -ponds i

(SMI) and Repair; Renovation and Restoration of Water-Bodies (RRR

of WB) Projects for. State of Bihar under the Géntrdl Funding for

implementation of Pradhan Mantri Krishi Sinchayee Yojana — Har

Khet Ko Pani (PMKXSY-HKKP) -which is a Centrally épqnsored

Scheme of the Ministry of Jal Shakti,

The State Environment Impact Assessment Authority (SEIAA),

Bihar, Respondent No.9, has filed its counter-affidavit dated

03.02.2023, stating thierein that the controversy inifhe:present case

does not-fall within the domain of SEiAA.

A counter-affidavit-dated 08.02:2023 has been filed on:behalf of the

Respondent No.3 & 12, Environment, Forests and Climate Change

Department; Government -of Bihar, and Bihar State Wetland
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Avthority: respectively, stafing: therein that the plofs-inr question,

namely, Dighi; Harai and ‘Ganga .Sagar located -in Darbhanga

District of Bihar are not : d 48 Wetlands' tindér the Wetland

(Conservation and Maragenient) Rules, 2017.

The Gommittes constitited by thie Tribuinal has submitted its report

ddted  10,02.0028. “THe! Détsiled Obgérvations and

Recotashéndiations i thie Report feail as undes?

et azree mrnevn e IOt s v emn

Détatled observitions. of ithe cominitiee with respedt:to éach of
EHE pord is givet Belsi?:-

1, Héral: Porid: -Simated’ af GPS location. 26155885,
85.905420; Huril _pond., havmg {3 totaI area’ of 380,70 ueres.
It.récetves - baste wate;
located: at GPS Bo

i 08 drains. Sxcliding one drain

| 25157886, 85006575 viedr
/ iy ihickitvas found dry. The détdils
of drams rigetingith haraipond are as follorbs:

o) Dyir ﬁomxl)arbhangaﬂ-Razlway Stationilt reteives
“Wiste e from Darbhangd Railway Stition’s
platform-.and circulatory area’ of railway Station and
"ci'l§d:_;fr57h';'ibai'a #io. 12{?) % I6 of Darbharigd-Munitipal
-Corpora fi‘ori‘- dr‘e"ci‘ : ~Iif"'b"in.§’=-Hdrdi po'rid'dt GPS locaiion';

) Ds 2 -Road/Bq?muddesﬁiya
,.Bﬁhwz_in:.- ‘Thié':élr'aﬁnf ‘is joining Harai pond at GPS
loeation. 26.157538, 85:903927. it receives waste
‘witey from iward Fio.12 (B) & othér bardsi of
Diirbharig. Witticipdl Corpordtion dred. Saiple df

£ ka._shwam

dratnwater was eollected for analysis..
¢} .Drainnear Law. College; This drain joins the pond at
GPS location; 24154253, 85.903780; it receives waste
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Watsr ‘frdﬁi ward: no.ZZ{P} & 19 {P) "6f Darbhangd.
J'lfmmmpal Co"~ ofation ‘dred: Solid iwaste, Was found

icy addzz‘zon 0 above-a. Imk Channel bstween
‘Harai and: :Dighi. was observed. It is. located. ‘at
26.153569,. 85:005243, “Thé -eanal. was, found filled
iith solidwasté sheticting the fieefiow’ of ‘watér
“between the two ponds . »

«erieroaehers tnd ave -betng used: far reszdentaal and/ o
commercidl puipeses. .

2. Dight ‘Porid: Dighi ponid s’ loéated  at -GPS: 26, 148890

85.905585 near Darbhdniga. Railivay Statior:at. Darbharige.
Its dea is aboult 53.69iacrs, Tt-rebeives iasts wats from
ward no.10; 11, 17%18, 19;20;81,26 and part of ‘the

Darbhanga ReilwayStation; Its outlet passes throtigh: Dondr -

and. Chaprar Ghat ‘and llimately .meets with: the Kamla

rmer

ftom.. Squ.th .fo. Nor.t.h: ':T.hez outlet ':-pf- .t.he .p.ond s ;lcht.e.d cz,t.
Sotth-Edst comners The link channel. betiveen: Hordi:and
Dighi pond was found filled with solid iaste and sol ete.

" Solid waste s dldsobsérved: i the link chanhel-bétiveen

Dighi-énd Ganga -Sdgar Pohds:

. Catchment area of Dighi pond is tbdrd noi10, 111718
19(P}, 20, 21, 26 of the Darbhdnga ‘Miricingl Co Fioi
area and part of the Darbhianga Railway Stattan The detml
of the drains meeting Dight pond are menitioned below::
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a) Dréin at Chandradhiari Musédim: This drain passes
‘t‘hi'oi_tfg‘h' the: rmuseiiin (GPS location: 26.1 52213,

'Zrecewes wiiste. watér from ward: no. 18

{P); {P) “of Darbhanga Mumczpal Corporation area
and the Darbhanga Rallway Station (P} Water
inth ere:found:at the:confluence of the drain

Jand the ,ngh;fpend torward nopth-East comner., Sample
g f drciip wateravas collecz‘ed ‘for analysis

b) SHestri Chowk Drain: -’Ihzs dram crosses the Shasm

| “Chotvk and nieets with ngfnxPond. Drain. sample was

colledtéd: ut ‘GRS Jocdtion -26.152942, 85.905292. Its

-Ghifchinent, dreas are ward’ Noi-18 (P} & I9 (P} of

Barbhanga Mtpicipal Cérporation dreq. Solid tvastes

wwere dlso found diimpedin and-drotnd this fain.

¢f Drain Near Professor Colony: This drain:joins with

. Dighi Bond and its: cqtchment area is ward no.18 (F).

Drain twater sample: was. collected -at 26.150856,
85903562, _

d)Drain Near Géeta Bhtawdn: This drain joins with
Dighi Porid; Jts:cufehinent drd. is Werd No.18 (B} of
Drbtiagh. Musiipal Coporation dret. Drain saiple
apasieollected at 26:148695,:85:903548.

.{P} &.26: (Pj of Darbhanga Mumczpal Cozporatzon area,.
Drain water “saomple was taken. at GPS Iocation
26.146092; 85.903205.

Water sample from the outlet of Dighi Pond was
-dlso eollected dt GPS: Iocation 26, 145532, 85.906893.

Encrodchinents. were observed towards North-
Wesf; West, South &nd part-of Bast sidé of the Dighi
pond, Puctid’ holsés areé Hade and béing iised for

“residential dnd/or cotimercial purposes.

3. CGanga Sagar FPond: Génda. Sagar pond-is located at’ GPS

S

905569 towgards South of: nghl

recgives waste waterfrom

locqtion: 2
pond. Its area’is 4444 qcres.,
ward  No.3607- & 28 hrough. & drdins. of Darbhanga
Miriicipal Cotporationarea: Jis dlso:extended from: South to

North: A link: drdin wwds sbsérved Bétwsen Ganga -Sagar

e T cm Le 4t alt® v he s tmmaem S Lo v 4 .tr ee moa AT e o — -
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PONL AL DG PR IS the. outlét &f Banga Sagar pond.

The dé

aj

b)

e

‘Drain near Kali

dé’tc‘zi'z éﬁdra‘in:s:&fe -n'z‘éh‘"t’io'n'ed 'bélo‘iu-f’-

] Ganga Sagar pond touards Norzh
‘West comer, Jis-cotéhment area is ward. no. 26 &26 of
Darbhange. Municipal Corporation arga. The drain
water sample wus -colledted at GPS location
26.143332, - 85.903981. .

Drain near Marwari College:r This drain joins with
Gdiniga Sagar. Porid, from. the: Westeni.side of the pond.

Js' Clitchmént aréa 1S ward no.26: (B) H7.(F), 28 (P)-of

:Darbhanga: Muiiicipal Cororation. area. The drain

'_-water sample was  collected. at GPS {ocation

2862,.85,903543;

fandir: This drain joins with Ganga
_.'S;izgaf pond toward West: Es: catchment ared is part of

:;ward no.26 (), 27 (P} 85:28 (P) of Darbhanga Mumctpal

’Cmporanon area. The: sample wis collected ‘gt ‘GPS

?f'lqeaapn.-;?&-l 40714, 85:903723,

THheré is o Alalpoitl Ghat Gt-Gargh Sagdr. It-is a

Gemeghted. ghot and Cwelt déuéloped L. poorly
~=mamtamed, There is no dram meetgpg nearby A

Bricrodshmerits were observed towards North-Bast,

West: and South of the Ganga Sagar lake, Pucca
houses are construéted and being used for residential
and/or commercial purposes.

The two Ink:churinels were mdde between. these

‘three ponds-to mamntain natural wdter flow as per the
matural gradient..

4. Analysis results of water samples of the drains &

Poddsy Prain dnd -porid sdinples were analyzed at the

rdli Liboratorj of Bihar Stite Pollufion Control board,

Paina:

) Hargl Pond: The Analysis reports of drains of
Harai pond -shows. that: BOD of the drain water
sample ranged between 35-65 mg/ L which:is more
thatt the ‘General Standards for' dischdarge of

86
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envirorimentdl. pollutanits’ Parr-A of ‘schediile:
VI of the Environmert. {Protection) Rules, 1986
in the surface water. (BOD/SOmg/L) The Total
1 ranges; between 24><1085 MPN/ 100-ml-and
. © MINP700 ml whereas, Faecdl Coliform
tunges between S4c107 MPN/100 ml and 18108
MNP/ 100l

Tha. Analyszs réports of Harai. p(md» shows
that. BOD" of the, pond iatér was .08mg/L: which is
Fhsre thaniitie Primary’ Weter Quality” Critéria
athitng, water! notified 'widé notification

2(E), Dated-25,09.2000: of the

Indm (BOD <3 »-mg/L)

wh«gtea;:, Eagca__l Cfoly"qnn c,o,ncer;traﬁénrwae Sfound
11000 MPN/100 ml which are also beyond ‘the

prescnbed Yimitt oj ‘Pﬁmazy Water Qualzty

‘Ciiteria. for bat?zmg water” (Fecal oliform:
sirable’ 500 MNP/IOO ml or M,c‘z::amum
Permtsszbze 2500 JMNP/10071).

reports oj Hara 'ou‘det shﬂws

‘whzch i5:more’ than the 'Przmary Water Qualtty

Criteria forbuthing water? (BOD<3. mg/L)i;the

B

Total Coliform. population :was: found 13000
MPN} 100-inf-whereas, Fdecal Coliform .populdtion
was:fourd 4960 MPN/.100 nil;

:Jt is observed that the c,oncent‘rzatz;on qf BOD

aid populdtion of coliforms ‘at:the ottlet of the porid

isirediicetits d sigriificant level:

Dight. Poiid: The Arialysts feports of the: drains-

dzscnargmg into the Dighi pond :shotvs.that BOD* of
the: drain. twater sample ranged .betiveen 11-45
mg/L, among which: ‘drains: at. Shastri Ghotok -arid

Professor ‘Colony® are -mote: than: the ‘General

Standards: Jor discharge of environmentdl
pollutants’ in the surface water (<30 my/L),

The Total Coliforn. rapges befween 35%10S
MPN/ 100 il ‘and 24%105 MNP/ 100 ml-whereas;

Y e ® i Niam e N P e Lama .6 s Eavroe e S ata R oae s oem ammee e
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Faesal Coliform ranges ‘betweén 21x%105 MEN/100.
ml and 13%X108MNE/ 100 mI,

The:Analysis reports-of the Dighi outlet of the
pond show ot BOD of the outlet water was 37

mg/L twhich sis more than the Primary Water
:Q#Qiity ‘Criteria, for Bathing water” {<3.- mg/L);
' iGoliforinconcentration. was found 920000
MPN/T00 wml  twheréas,  Fdecal:  Coliform,

‘coridentration ias: foiind: 360000 MPN/ 1Q0.1il.

It s obderved that the: BOD. lsdd and

conce f:razion «of coliforms recéived by the pond is

itnotto:a significantlevel.

Ganga Sagar Pond: The Analysis reports of the

. g:mto the Gang Sagar pond shows
the drain water sample Fariged
‘betwezm 45-94 mg/L - which is more than the
‘General’ Standards for discharge of

- énvirormentalpollutants® in the surface water
<80 ng/L) iThe Total Coliforn ranges between

35%307 MPN/100-mi and 160%107 MNPA100, mi
‘Whéredas, Fageal Coliform rangées between 5:4%105

-MPIY.FOOTHI tind 92%10% MNP/100-ml.

The> Andlysis reports of the Gangad ‘Sagar

.ponid shoibs that.BOD level in the pond ‘tudfer was
-86 mg{ L, which is- more: 1han ‘the Primdry Water

Quality Criteria for'bdthing water’ <3 mg/L}.
The Total .Coliform population was found
16x106 MPN/108 ml whereas, Faecal Coliform

popula‘tton Was found 92000 M?N/ 1 00-mi.

Outlet of Gang Sagar pond. leads: into the

Dighi; ponid thirough a, linked channel.

‘It is obsérved that the BOD .ldd and
eoncentration of coliforiis réceived by the" Ganga
Sitgiar Ronid is rediiced But riok to a- sighificdnt lével:
IEmay be due fo the higher inflow of wastz ater in
the-pond.

5. Observatioris:-
a) Untreated. sewage, draing .are Jeading to -all:the three

ponds under-refererice;

10
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b Acgording to the analysis. rgports, the wgter of Ganga

Sagar-Pond-is most polluted among the three ponds, 3
.DighiPond comes next and then the Harai Pond

¢} During the, joint inspection. it was. Jound that ‘the

k govemment land around the three :p,ond, are. ‘illegaliy

encroachsd by ithe. residefifial  and. cbmm—émiai

-gstablishineiits;. which-dre: addmg polhitiofi Toad:-on:. the
three ponds-under Téferentce

dj I was also réported: 'by the represéntatives of “the

Daarbhanga. Minicipal Corpojation, Drbliinga: thit this

concerned authority. issiied the notices. to the concerned

encroachers: and thereaffer :issued .ordér fo -evict ihie

encroached landl around dll the three ponds under

8] Ths"encraachment around the “Ganga ;__Sfa.'ga'r»'f-‘ljbzi'_ci i
' maxinum follotwed by the Dighi and Haréd Pond,
] The-doméstié waste water from. the ensroaeimnénts ate
d‘ifei:tly leading to.the respective ponds.
g} The: Zznk canal between. Haralarid. Dight: Pomi 18 Ghocked

1} Sources of weter for all thz mree ‘ponids arewaste water .

f'6,;_- Recommn@ﬁéns;

a] Encroachments .arund, dll the three ponds should e
removed.

' b) Solid waste dumped #it the drains and adjoining areas
§ﬁ?ul& ,-Iée;remPVed with immediate gffect andthe:ULB
{DMIC)- shall::en$ure'that b *solid waste 1§ duiripé a

- these drains, T
¢} Flowiof water'through drains shiuld be made hifidiarice
free
) Follouing sigrt term. measures may be aken up forthe
conseryation.of these three ponds;-
4 Jrusiti remediafion:of .ponds should beradopted, by
' having aeration; facility: using -microorganisms o
begrade tie pollsaitsi and to-norease the:dissslied
oxggen..

.3
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i Using agiatic pldnts, dguatic dnimals ahd. othei:
bislogical technigues for In-situ remediation-of the:
ponds:can beundertdken.

i, Monagement of drainages especially from the:
'x;:e_grigy sourees ﬁ?qmrresz_‘dentzhi ‘and '.C_‘.J_mmercz'q@
gstablishments :around the ponds) ‘may be
ensured.

‘6] The wists uxiter flowing through,the drains :should be:
treated through ddequate _Seu-;ag_e Treatment Plont of.
“required capacity. Accordingly ééwefage- network and.
STP should be-constructed-to ensure proper treatment of
seibiige dnd réstricting the'udiste water flow into ponds.

f}- An: acfion:plan:-shouldbe developed for.rejiveniion of
these ponds:as per Indicative guidélines for restoration;
of water:hodies* published by Central Pollution Control
Boardj '

-§] Re-deniarcation. of ponds should: be carried. out by the

i Land Revenue Départmengi Goirt: ‘of Bihar.to: verf:fy th_e';
gncrodchment status taking niote of prévisusidémareation
Survety coriducted: duiring 2014
F) “The Bist Céntrali Railwaty Widian Railivay, Samastipur
Divisios, ~Saméstipur shall ensire ‘thé proper
S -management of séwage/domestic waste witer argd sobid,
waste, .plastic waste generated from the Darbhanga
Railway Station.
7.. Photographs captured during the joint Ispection are

énclosed ds Annekure-9.”

12, The Darbhanga Municipal Cerporatiori, Respondent No.5, has filed
its affidavit dated 13.02:2023, stating’ therein that it ha's»-al’ﬁéadyi
ix‘xifcié'iea fég_ui'ar cleaning process of “the ﬂireé._ponds and draing
adjacent theréto and have removed:garbage and solid “waste from
there.

13. ‘The Mlmstry of Eﬁﬁrcnment?_- Forests and. -Ciimatg_' »Chang_e,
Respondent No.7, Has filed its counter-affidavit dated 13.03.2023,
ex'plairﬁn__g: thé. Enviromment _(Proteqt_ion). Act, 1986, and National

Eavifonment Policy; 2006, and also steps. taken hy it for
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16.

‘conservation of wetlands. It is also. stated. that the .ponds. in:
question, mamely, Dighi, Harai and Ganga Sagar; located in
Darbhanga District of Bihar, have not been notified 45 Wetlands
unider the Wetlands (Conservation and Ménagemént) ‘Rules, 2017,
Counter-affidavit dated 21.03,2023 hias-been. filed ori behalf of tie
- Respondent Ng.2, Collector-cdm-District Magistrate,. Darbhiniga,
‘wherein it is stated that: the status. of the eicroathments ofy the

ponds in question was -called for fiomi -the Circle Officer;

Darbhanga, by ‘the Disirict Magistrate “vide His létter dated

06:08.2023 and the Cirdle Officer, Daibhans; vide his réport dated
07.03:2023 ‘has stated that steps-have:-bedh taken fof removalof
encroachinents:but in some cases.encroachment has béen keptiin
abeyaice it view of ihtérim order grantéd by“the Hon'ble High
Cisuitt, Patriar Two such orders datéd:20:12:0019 and 18:06:5619
§asééd i GWJC No. 21009 of 2019 (Patiari Mishra. Vs. State..of
Bitian) and CWJIC No. 24638 "o"_f'-20:1'8’<~‘(Sf{i"r£gi'td-»Déifr.:é&;i@f&-, Vs.:fHe
State: of Bihar & Ors.), have been filed at.page no. 406 and 408. of
the paper book: r.cspectiveﬁy.- It is stated that the.said cases are still
_pen&in_g beéfore the Honble High Court, Patna Along wifh the
affidavit, certain. photographs have been filed to show- cleamng
works being '(;arr}ed out.

No counter-affidavit has been fifed by ithe: Respondent No.ll,

Railway Res_pondenf, though he was a Member of the Committee

" constituted by the Tribunal,

The pﬁcfbgraphs filed with the Original Applicafion’: at page no. 13
shiow that @ building which is:stated to be;a Primary Scheol; is
literally jutting out of the Dighi Pond itself: Thereis a photograph of

Prathimik Vidyalaye Mishtola Dighi Paschim at page no.14 of the

13
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paper book. Therealter, there are photographs, at page mos: 15, 17,
18, 19, 22 and 23 of the paper book which havé not- been
spedifically dealt with by the Respondents ‘in theif colurter-
affidavits.

The Inspection Report paints a dismal picture of the thres ponds.
So far as-Dighi Pond is ¢toncérned, it is mesitioned thit thé link
channel bétween Harai and Dighi Ponds was'foitnd filled with solid
Waste and Soil etc: Solid waste was aléo observed 4a ‘the ik
channel between Dighi and Ganga Sagar ponds. ‘Solid ‘waste Was
also: found dumped iri and around the Shastri-Chiovik: Drain:. The.

diada at Chandrdadhari Museum was also -foundi-cdfripié’tél’y‘ covéied

© with: water /hyacinth. The drain near the Kali Manchrpms with
Gariga-Sagar Pond towards the west. Thete isia Alapatti Ghat at:

Garige Sagar which is & cemented ghait ‘and well developed ‘but

poorly’ misintsined. There 1s no ‘draini meefidg ‘ricarby:

Encroaclitnéhits weie obsérved towards riorthizedst, west and south.
of the Ganga Sagar.Lake. Pucca houseshave bgen '-cori_'é't'!‘:ucted aurrd.
afe fiiéin:g‘us'e'd for residential-arid commerdial purposes..

The Water. Analysis. Report. shows .the concentration .of Total,
Coliform -at Harai Pond was found 17000 MPN/100 m] whereas.

Beacal ‘Coliform was found 11000 MPN/100 ml which are beyond

t;h'e-.:;_gri;__n'aj;y'wata quality. criteria for. bathing water. The Biological
Oxygen ‘Demand (BOD). of the Harai Pond drain water ranged,
“between 35:65 mg/1 which is-also more than the general standards,

for discharge of environmental pollutants, Part-A of Schedule-VI of

the Envitonment :(Protectiori) Act, 1986. “Ii. Dighi Pond thé

congentration of Total Coliform was found 920000 MPN/100' ml

whereas the Feacal Coliform -was fourid 350000 MPN/100:#i which

14

e oo 4 T e WSS A & L e euem P e NS Aer, @ b L S Se & ab fa NLIE MR 4 0. S s alel aY A WL v s N o ves .o iae oo

92



Swagata Gupta
Stamp


19.

120,

are more than the primary watef: qifalify cfiteria:for bathing Water.
The: Biological Oxyger Déntatid (BOD) of the Pord water tanged
betirecn 14-45 iiig/lwhichis Alse fore than thé general standards

for discharge of entvironinentdl pollirtants. Bof Ganga Sagar Pond

the ‘concentiation of Biological. Okygéh Détmnand (BOD), was found

36 rigfl Which is mére thin the primaiy Water quality criteriarfor
bathing waer. Thé.conderitration ‘of Total Coliforsi was 16£106
MPN::) 100-mt wheréas Feacal Coliformi-was:fouind 92000 MPN/100
m.

The Cémimittes wépoitéd that Homestie: wasté water from the

ehicfoachitents are.direcfly leading into thetespective ponds. The

canial between Haral and Dighi ponds isichocked by ‘dumping. of

Solidtwaste:

Corisidering: the condiffons. of fhe fhree ponds and the

recommeridations fiade by the Committes; ‘we: dispose; of :this

Original Application, with: the following direstionss

A, We .constitute ;a Committee tnder the -Chairmiasiship. of

Additional Chief ‘Secrétaty; Depditiierit of Envirernment;
Government of Bihar: The othiér Mémbers of the Comitiittee shall

be; the Principal ‘Seerefary; Urben Development Housing

Department; . Government :of Bihdr, ‘Municipal ‘Commissiofier,;

Darbhanga, Muhitipal ‘Corpotation, Meimber Sesrétary, Bihar
State Pollution Conitrol Bodrd;, Divisiondl Railway Maidger,

Samastipur Division; and the:District Mégistrate, Datbhanga:

B. Thé dBove Committee shall .address itself to tlie -cbservations

ad the recommiendatiofisimadedn the Thspectivn: Report of the

Conititittee ‘constitited by the Tribiinal and. take expeditious
fertedial iniéasuEes,

15
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C.The, Committee. shall: also. iake steps fo remove the
encroachments expeditiously.

D: The three. ponds, namely, Dighi, Hargl and Ganga

Darbhanga District of Bikar, shall be restoréd: fo-théié prisfire

glory-aiid their embankients shall be strengthieied by, plariing
grass and natiwal shitibs and treds o' provide ot ceodfrierdly

landscape which can beiuséd: By the piiblic for récie

E. The Corimittee shall also éfisuresthat drains. leadigints the
three Ponds/Water Bodies dfe éoﬁiplé'télya‘aix’iérfé& Trof the said
water bodies. Effectivé s¢wagé indntgguieiit stall Beiputin plic -
to ensure that rio. municipal Wwaste 15 dllowed to:flow: inte the
thiree ponds:
F. The Committée shall hold its first meeting swithin titeen days
Heteof \and thereafter hold mveefings regutarly in ‘very” fout
nipiiths for dppraisal of the remedial sctions, proposed’ dnd
taken fromdithe to :;tj::imféa-- '
G. The Biliar State .Poliution. Control Board. 'shail take water
samples’ six: monthly ffom: the. three: porids and if'the water
samples. are: found, to be higher, than the. prescribed. standard
parameters, appropriate directions: :shall be issued to the o
concerned authorities for taking effective remedial actions ~
forthwifh. .
H: All illegal constructions leading into to three ponds and
encroachments shall be removed within three months-and.those
constructions: which are governed by interim order of the
Hon'ble High Court; Patna; shall be subject to: any final order

which may be:pagsed by.the Hon'ble High Court;

is
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51, LAs., if any, also stand disposed of agcordingly

9% There shall be no.ordert.as to-cots:,

-4 Senthil Vel, EM
March 23,2023,

Original Application No.155/2022/8Z.
(L.A. No; 239/2022/EZ & LA. No6.:240/2022/B7)
AK o
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ANNEXURE P-6 96
CENTRE FOR HOLISTIC DEVELOPMENT (CHD)

Office: 1D, 1%t Floor, Shahpur Jat New Delhi-110049
T Society Registration No. S/00280-NE/2011

Website: www.chdindia.org.in Email: centreforholisticdevelopment@gmail.com , info@chdindia.org.in
Contact: +91 11 41084099 +91 9811327037

Centre fo " Holistic Development (CHD;

Ref:FED/CHD2026 Date 14.05.2026

To,

National green Tribunal

Eastern Zone Bench,

Finance Centre, 3rd Floor, Block III B
New Town Kolkata- 700 157

registrarngt-kolkata@gov.in;

To,

Managing Director

Bihar Urban Infrastructure Development Corporation
(BUIDCO),

303, Third Floor,

Maurya Lok Complex, Maurya Tower,

Budha Marg, New Dak Bunglow Rd,

Patna, Bihar 800001

To,

Principal Secretary

Urban Development and Housing Department,
Government of Bihar, Patna,

Through its Principal Secretary,


http://www.chdindia.org.in/
mailto:centreforholisticdevelopment@gmail.com
mailto:info@chdindia.org.in
mailto:registrarngt-kolkata@gov.in

1st Floor, Vikas Bhawan, New Secretariat,
Patna-800015

urbansec-bih@nic.in

To,

State of Bihar

Through its Chief Secretary,
Main Secretariate,

4, Deshratna Marg,

Patna Bihar-800001

cs-bihar@nic.in;

To,

District Magistrate, Darbhanga District,
Collectorate, Darbhanga,

Bihar-846001

Email: dm-darbhanga.bih@nic.in

To,

Bihar State Pollution Control Board,
Parivesh Bhawan, Patna Mall Rod,
Patliputra Industrial Area,

Digha, Patna, Bihar-800010

Email: msbspcb-bih@gov.in;
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mailto:cs-bihar@nic.in
mailto:dm-darbhanga.bih@nic.in
mailto:msbspcb-bih@gov.in

To,

Ministry of Railways,

Through its Chairman and Chief Executive Officer,
Railway, Board, 256-A,

Raisina Road, Central Secretariat,

New Delhi-110001

crb@rb.railnet.gov.in;

To,

Divisional Railway Manager,
Samastipur Division,

East Central Railway,
Railway Colony, Samastipur,
Bihar-848101

drm@spj.railnet.gov.in;

To,

Bihar State Wetland Authority,

Through its Member Secretary,

Shaheed Peer Ali Khan Marg, Aranya Bhawan,
Patna, Bihar, PIN-800014.

ccfcc.bih@gmail.com

To,

Ministry of Environment, Forest and Climate Change,


mailto:crb@rb.railnet.gov.in
mailto:drm@spj.railnet.gov.in
mailto:ccfcc.bih@gmail.com
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Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-110003
efd-bih@nic.in

Subject REPRESENTATION CONCERNING ENCROACHMENT OF
THE HISTORIC PONDS HARAHI, DIGHI AND GANGA SAGAR AT
DARBHANGA, REMOVAL OF ILLEGAL ENCROACHMENTS,
PREVENTION OF DISCHARGE OF UNTREATED SEWAGE.

Reference:

1. Final Order and Judgment dated 23.03.2023 passed by the
Hon’ble National Green Tribunal in O.A. No. 155/2022/EZ.

2. Final Order and Judgment dated 28.01.2011 passed by the
Hon’ble Supreme Court of India in Jagpal Singh v. State of
Punjab, (2011) 11 SCC 396.

3. Order dated 19.02.2025 passed by the Hon’ble Supreme Court
of India in Civil Appeal No(s). 7607 /2023.

Respected Madam/ Sir,

That the present representation is made to your esteemed office with
regard to the rapid and alarming encroachment, earth-filling
activity, and alteration of the historic ponds namely Harahi, Dighi
and Ganga Sagar, situated at Darbhanga, which are water bodies of
immense ecological, cultural and historical significance. It has
further been noticed that under the guise of beautification and

development, activities appear to have commenced which may


mailto:efd-bih@nic.in
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adversely affect the original character, water spread area,
embankments, and ecological balance of the said ponds, the

photographs of the said encroachment is as under;

Darbhanga, Bihar, India =
Swa3+6gp Roadside Park, Denby Rd,
Kathalbari, Darbhanga, Bihar 846004, India
Lat 261S7116° Long 85.903816"°

Tuesday, 05/05/2026 10:4a4 AM GMT +05:20

! I

j
—_— -

E3S opPs map camera

Darbhanga, Bihar, India =
Ashapur, Tower Chowk, Darbhanga, Bihar
846003, India

Lat 26.143373° Long 85.90561

Tuesday, O5/05/2026 11:44 AM GMT +05:30




Marwadi College, Laheriasarai, Darbhanga, Bihar
846004, India
B Lat 26.142699° Long 85.904131°

Tuesday, 05/05/2026 11:40 AM GMT +05:30

=
-
—

That the aforesaid developments have caused serious concern
amongst local residents and environmental stakeholders,
particularly in view of the Final Order dated 23.03.2023 passed by
the Hon’ble National Green Tribunal in O.A. No. 155/2022/EZ,
wherein specific directions were issued for restoration, protection
and preservation of the said ponds.

The relevant portion of the order dated 23.03.2023;

“Considering the conditions of the three ponds and
the recommendations made by the Committee, we
dispose of this Original Application with the
following directions:-

A....
B...
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C. The Committee shall also take steps to remove
the encroachments expeditiously.

D. The three ponds, namely, Dighi, Harai and
Ganga Sagar, in Darbhanga District of Bihar, shall
be restored to their pristine glory and their
embankments shall be strengthened by planting
grass and natural shrubs and trees to provide an
eco-friendly landscape which can be used by the
public for recreation.

E. The Committee shall also ensure that drains
leading into the three Ponds/Water Bodies are
completely diverted from the said water bodies.
Effective sewage management shall be put in
place to ensure that no municipal waste is allowed
to flow into the three ponds.

G....

H. All illegal constructions leading into to three
ponds and encroachments shall be removed
within three months and those constructions
which are governed by interim order of the Hon’ble
High Court, Patna, shall be subject to any final
order which may be passed by the Hon’ble High
Court...”

That despite the aforesaid directions, it appears that instead of

ecological restoration and scientific conservation, certain activities

involving dumping of soil, use of heavy machinery, land filling, and

construction-oriented intervention are being undertaken in and

around the ponds, which may irreversibly damage the water bodies

and defeat the purpose of the Tribunal’s order.

That it is further worth highlighting herein that the Hon’ble

Supreme Court of India in Jagpal Singh v. State of Punjab (2011) 11

SCC 396 has categorically held that ponds, lakes and common lands



10
are public commons which must be protected and restored, and3

illegal occupation or conversion thereof cannot be permitted.

That further, in Anand Arya v. Union of India, the Hon’ble Supreme
Court reiterated the mandatory requirement of scientific
identification, ground-truthing, demarcation of boundaries, and
protection of wetlands prior to undertaking developmental or

beautification activities.

That the Hon’ble Supreme Court has also recently observed, while
dealing with encroachment over wetland areas, that wurban
development cannot come at the cost of destruction of lakes, ponds
and wetlands, and protection of water bodies is an essential

component of sustainable governance.

In these circumstances, the applicant organisation most

respectfully requests that the concerned authorities may kindly:

It is, therefore, most respectfully prayed that the concerned
authorities may immediately inspect the sites of the historic ponds
namely Harahi, Dighi and Ganga Sagar situated at Darbhanga;
forthwith halt all activity involving soil dumping, filling,
construction or any alteration of the natural water spread area;
remove all illegal encroachments; ensure diversion of drains and
prevent discharge of untreated sewage into the said ponds; conduct
proper demarcation of boundaries and maintain updated status
records of the ponds; and take all further necessary and effective
steps for preservation, protection and revival of these historic water

bodies for the benefit of present and future generations.

The applicant organization hopes that immediate remedial

measures shall be taken in public interest, environmental interest,
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and in faithful compliance with the judicial directions governing

protection of water bodies.

This representation is submitted without prejudice to all other legal

rights and remedies available in accordance with law.

Thank you.
Sl

Sunil Kumar Aledia

General Secretary
Phone:+919811327037
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HDSCNIIE 1600 Cornanl - REPRESERNTATION CONCERRING ENCROACHVMENT OF THE HETORIC POMDS HafaHL DG AND CANGA SAE .

M Gmaﬂ CHOIndla <contreforholisticdevelopment@gmall.com>

REPRESENTATION CONCERNING ENCROACHMENT OF THE HISTORIC PONDS
HARAHI, DIGHI AND GANGA SAGAR AT DARBHANGA, REMOVAL OF ILLEGAL
ENCROACHMENTS, PREVENTION OF DISCHARGE OF UNTREATED SEWAGE.

1 message

mb“mmmmmwm 14 Mary 2026 of 1758
To: pt-snlkcatai@goein, mdbudoofgmail.com, og ail com, contacii@budoo.in, uwbarsec-béhnic.n, os-
béh u:m, dm-darbhanga. binfinicin, n'uhspm-hthggw raiined go.in, drméispy. ralinet. govn,

cofor. bihigmail.com, efd-bihfnic.n

Ciz Sunil Kumar Aledia <sunikumaralediafiigmail com=, rgngbiinic.in, drngaiiinic.in, admn ngainicin,
rrmwyﬂmm::; secy-eve-uai@nio in, secy-home-uai@nic.in, medcci@go.in, pemil 0T Egmail.oom, “Co”
qrdn@d!‘:hlh,mg_ ;

To,

National green Tribunal

Eastern Zone Bench,

Finance Centre, 3rd Floor, Block 11l B
New Town Kolkata- 700 157
registrarngt-kolkatai@gov.an;

To,

Managing Director

Bihar Urban Infrastructure Development Corporation
(BUIDCO),

303, Third Floor,

Maurya Lok Complex, Maurya Tower,

Budha Marg, New Dak Bunglow Rd,

Patna, Bihar 800001

To,

Principal Secretary

Urban Development and Housing Department,
Government of Bithar, Patna,

Through its Principal Secretary,

1st Floor, Vikas Bhawan, New Secretanat,
Patna-800015

urbansec-bihi@nic.in

To,

State of Bihar

Through its Chief Secretary,
Main Secretanate,

4, Deshratna Marg,

Patna Bihar-800001

hilips Urmad googhe. comimued WL e ToodSEEoh vew= ol Esamnch salif pasriucs Brasc-a 145 358525 1 T8 2 Ml Lasmplerrag-a fEITA TR 1142364
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cs-bihanamnic.in;

To,

District Magistrate, Darbhanga District,
Collectorate, Darbhanga,

Bihar-846001

Email: dm-darbhanga. bihfamic.in

To,

Bihar State Pollution Control Board,
Parivesh Bhawan, Patna Mall Rod,
Patliputra Industrial Area,

Digha, Patna, Bihar-800010

Email: msbspch-bihfgov.in;

To,

Ministry of Railways,

Through its Chairman and Chief Executive Officer,
Railway, Board, 256-A,

Raisina Road, Central Secretanat,

New Delhi-110001

cribf@rb railnet. gov.in;

To,

Divisional Railway Manager,
Samastipur Division,

East Central Railway,
Railway Colony, Samastipur,
Bihar-848101
drm@spj.railnet. gov.in;

To,

Bihar State Wetland Authority,

Through its Member Secretary,

Shaheed Peer Ali Khan Marg, Aranya Bhawan,
Patna, Bihar, PIN-800014.

ccfee. bih@gmail com

To,

Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan,

Jor Bagh Road, New Delhi-110003

efd-bihfanic.in

hifips Vrnad googhe. oomimad ' e FoodSEECE v pl A ssmrch =elS pereyihads Py escm 188 284 5050 1 TATSE 2 MU0 A wmpd =rrag-a rdI T4 T S 11142364 i
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RSN, 1800 Cornatl - REPRESENTATION CONCERRMING ERCROACHVENT OF THE RIETORIC POMDE HafaHL DG ARD GANGA SAC ..

hjlc t REPRESENTATION CONCERNING EHCR'D&CE![EHT OF THE

1. Final Order and Judgment dated 23.03.2023 passed by the Hon'ble
National Green Tribunal in O.A. No. 155/2022/EZ.

2. Final Order and Judg;l:nmt dated 28.01.2011 passed by the Hon'ble
Supreme Court of India in Jagpal Singh v. State of Punjab, (2011) 11
SCC 396.

3. Order dated 19.02.2025 passed by the Hon'ble Supreme Court of
India in Civil Appeal Nofs). 7607 /2023.

Respected Madam / Sir,

That the present representation is made to your esteemed office with regard
to the rapid and alarming encroachment, earth-filling activity, and alteration
of the historic ponds namely Harahi, Dighi and Ganga Sagar, situated at
Darbhanga, which are water bodies of immense ecological, cultural and
historical significance. It has further been noticed that under the guise of
beautification and development, activities appear to have commenced which
may adversely affect the onginal character, water spread area,
embankments, and ecological balance of the said ponds, the photographs of
the said encroachment 15 as under;

Pl Crruml. poogie: comimmil w0 e FoodSiilerE varsrepl A sanrch el persviads Braec-a 18 354 5291 TA35S 2T S00 Sermplermeg-a s8I T4 #11142364

]



108

LREN 1Rm Grral - REPRESENTATION COMCERKIMNG ERNCROACHVENT OF THE HIETORIC PONDS HARAHL DIEHI AND QANCA BLE.

That the aforesaid developments have caused serious concern amongst local
residents and environmental stakeholders, particularly in view of the Final
Order dated 23.03.2023 passed by the Hon'ble National Green Tribunal in
0O.A. No. 155/2022/EZ, wherein specific directions were issued for
restoration, protection and preservation of the said ponds.

The relevant portion of the order dated 23.03.2023;

“Considenng the conditions of the three ponds and the
recommendations made by the Committee, we dispose of
this Onginal Application with the following directions:-

A
B..

C. The Committee shall also take steps to remove the
encroachments expeditiously.

D. The three ponds, namely, Dighi, Harai and Ganga
Sagar, in Darbhanga District of Bithar, shall be restored to
their pristine glory and their embankments shall be
strengthened by planting grass and natural shrubs and
trees to provide an eco-friendly landscape which can be
used by the public for recreation.

ity . googie. comimad o0 e s ToodsESeE vl Assarchealif peemd = Brees-a 1458 354 5201 T 2 MO0 S srmpi=rmag-a r8I TSN 11142384
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E. The Commuttee shall also ensure that drains leading into
the three Ponds/ Water Bodies are completely diverted from
the said water bodies. Effective sewage management shall
be put in place to ensure that no municipal waste is
allowed to flow into the three ponds.

F...
[+

H. All illegal constructions leading into to three ponds and
encroachments shall be removed wnthin three months and
those constructions which are governed by interim order of
the Hon'ble High Court, Patna, shall be subject to any final
arder which may be passed by the Hon'ble High Court..."

That despite the aforesaid directions, it appears that instead of ecological
restoration and scientific conservation, certain activities involving dumping
of soil, use of heavy machinery, land filing, and construction-oniented
intervention are being undertaken in and around the ponds, which may
irreversibly damage the water bodies and defeat the purpose of the
Tribunal's order.

That it 15 further worth highlighting herein that the Hon'ble Supreme Court
of India in Jagpal Singh v. State of Punjab (2011) 11 SCC 396 has
categorically held that ponds, lakes and common lands are public commons
which must be protected and restored, and illegal occupation or conversion
thereof cannot be permitted.

That further, in Anand Arya v. Union of India, the Hon'ble Supreme Court
reiterated the mandatory requirement of scientific identification, ground-
truthing, demarcation of boundaries, and protection of wetlands prior to
undertaking developmental or beautification activities.

That the Hon'ble Supreme Court has also recently observed, while dealing
with encroachment over wetland areas, that urban development cannot
come at the cost of destruction of lakes, ponds and wetlands, and protection

of water bodies 15 an essential component of sustainable governance.

In these circumstances, the applicant organisation most respectfully
requests that the concerned authorities may kindly:

It is, therefore, most respectfully prayed that the concerned authorities may
immediately inspect the sites of the historic ponds namely Harahi, Dighi and
Ganga Sagar situated at Darbhanga; forthwith halt all activity involving soil
dumping, filling, construction or any alteration of the natural water spread

s e googhs. comemed Wil Mo s oot S dck verae ol L ssarch malil par syl Brsac-a 408 TES 500 1 TE2EE 2 PEU0 A merrpl srrag-a I TA TR 11436 ]
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area; remove all illegal encroachments; ensure diversion of drains and
prevent discharge of untreated sewage into the said ponds; conduct proper
demarcation of boundaries and maintain updated status records of the
ponds; and take all further necessary and effective steps for preservation,
protection and revival of these historic water bodies for the benefit of present
and future generations.

The applicant organization hopes that immediate remedial measures shall
be taken in public interest, environmental interest, and in faithful
complhiance with the judicial directions governing protection of water bodies.

This representation is submitted without prejudice to all other legal rights
and remedies available in accordance with law.

Thank you.

Sunil Kumar Aledia
General Secretary
Phone: +915811327037

Sunil Kumar Aledia

Exscutrew Direcior

terr ofy gfefre frormdeafipefl | Core Por Holats Deeslopment-CHD

vy pingh Clompiax 310, Firsl Fioor, Oppowie Govisdem Sweet Fosss, Shahpar el MNaw Delts, Daibs 100040 | Gongie: RMspe)
imlo@ichdindia.ong.in | unitenersisdefomaill com

A51-SSI1ETOEY | 4UL-DARASSIIA] | 4UL-11-41084005

Word Pass ~ You Tuba | Googe P Facsbonk = Twilfer | Irsbegeam | Loz

Healbshoally we aren'! going do be able o completaly end homelessness. Buf we certainly can do 8 much beffer job fhal
we 're dadng aght now Y

- 11.05.2026 Letter in NGT.pdf
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ANNEXURE P-7

ITEM NO.34 COURT NO,15 ‘SEGTION PIL-W

SUPREME COURT OF ITNDIA
RECORD OF PROGEEDINGS

writ Petition (Civil) No.304/Z018
ANAND. ARYA | ' petitloner(s)
VERSUS;
UNION OF INDTA Respandent(s)
“IA. NO. 132361/2018 - INTERVENTION ARPL@QA;HQM;
WITH
WP, (C) No. 23072001 (PIL-W)

I.ALNO, 2@3606/2@22 IN W.P. (C)NO 236/2b61
TA: No-« 203698/2922 ~. INTERVENTION APPLICAﬁIQN

WP (G} Ne. 302/2020 (PIL-W)
TA No, 472737/2024 - APPROPRIATE ORDERS/DIRECTIONS

TA No, 472736/2024 - INTERVENTION/IMPLEADMENT

Date | 419-08-2025 These matters Wevre called on -For “h‘eari“_:_?;';f ‘today.

CORAM i  HON'BLE MR, JUSTICE ARAVIND KUMAR
HON'BLE MR. JUSTIGE H.J. ANJARTL

For Petiticher(s) : Mr. Shishif Pinaki, AOR

Wr, Jayant Bhushan; Sr. Adv.
Mr. Reohit Kumar Slngh AOR.
Mr. Amdrtya Bhushan, Adv.
Ms. Rajlakshmi Slngh, Ady ..
Ms. Vvidushi Srivastava, Adv,
Ms. Rambha. Singh, Adv:

Ms. Anitha shernoy, Sr, Adv.
MS.fShlbanl Ghosh, AOR

Ms. Sadhana Madhavan, Adv,
Ms. Kavana Rao,; Adv.

Mr. ‘Shovan: Mlshra, AOR
‘Bipasa Trlpath/,\Adv
Shlok. Luthra, Adv.

For Respondent(s) Mr. Anil Shrivastav, AOR
?'B‘TJM'X 3t Varitied, Mr‘, Ashok Kumar slngh AOR
TR Mr. Kunal Vebiia, AOR

Ms. Aishwaryd Bhati, A.S.G.

111

B R T I R T P L T T - per
- - . - - B R T I R L R N L EY Y C O SR A VSRR IE U AN



112

Ms. Swarupma Chaturvedi, Sr. -Adv.

Mr, Gufrmeet Singh . Makker AOR

Wr. Bhuvan Mishra, Adv.

Ms. Sunita Sharma, Adv. (“5
Mr. Aman Sharma, Adv.

Mr. Pratyush Srivastava, Adv.

Wr: Rohan Gupta, .Adv.

Mrg-P V. Yogeswaran, AQR:
Ms. sSumita Hazarika; AOR

Ms. -Aakanksha Tiwari, -Adv;
Mrs. Priyanka Dwivedi,. Adv.
Mrs. Monika, Adv.

Ms. Nazish Fatima, Adv.
Mahlpal ‘Singh, Adv.
Ravinder Ral Singh; Adv:
Dilip Kumar, Adv.

Mr. Supriya, Adv,

Kanéhan Kumari, Adv. ' .
Javed Raza, Adv..

Mr. .Shiy Sagar Tiwari, AOR

Mr. Manish Kumar, AOR
Mr. Divyansh Mishra, Adv.

Mr- Milihd'Kﬂmaf,-AQR

My -Guntur Pramod Kuriar, -AOR
#s, Prerna Singh, Adv,
Mr. Dhruv Yadau,(Agv,

Mr.. Shuvodeep Roy, AOR

Ms. Eliza Barr, Adv.
Ms. Disha Sihgh, -AOR

Mrs. Aishwarya Bhati, A.S.G. .

Mrs. Swarupama Chaturvedi, Sr. Adv.

Mr. Mukesh Kumar Maroria, AOR
Mr. sunita-Sharma, Adv.

Mr. PratyUSh Srivastav, Adv,

Ms. sSwati Ghildiyal, ACR
Ms. Supriya Juneja, AOR

Mr, Alok Sangwan, ‘Sr. A.A.G.
Wr. Akshay Amritanshu, AOR
Mr. Sumit- Kumar Sharma, Adv.
Mr.. Rajat: Sangwan, Adv.

I P R P Ry e LLPE LN DTS JEUTSERNN R S
e T N e L R i - .



M. Shikhar Narwal; AdYy

Ms..
Ms.,
Mr.

Mr..
Mrs.

‘Ms

Mr.
M ..
Mr..
Mr
Mr.
Mr.

Mr.
Mrs.
Mr.
Mr.
Mrs

My,
Mr

Mr.
Mr.

Mr.
Mr

Drlshtl Rawal Adv.
Drishti Saraf Adv,
Mayur Goyal, Adv

Vishwanathan: Iyer;, Adv:
Shlmpy-Sharm’, Adv
Pooja Sharm dv
Sandeep;m

‘Parth: Awasthi; Adv
Pashupath1 Nath Razdan, AOR:

‘Muhammad .AUL. Khan, A,A.G.

Sanchit Garga; AOR
Shashwat Jaiswal; Advi
Kunal Rana, Adv.

Bliard Pratdp: Singh; -Adv,

And K Joy, Adv.
ATim Anvar; Adv.
santhosh K; Adv,

Devika A.L., Adv.

'SUﬁhY'CHﬁUdhﬂﬁyn AOR

Adarsh bpubey, Adv;
Slddharth Dharmadhlkarl, Adv .
Aadltya Aniruddha: Pande; AOR
Shrirang B. Varina, Adv-

Pukhrambam Ramésh Kumar, AOR
Karun: Sharma, Adv.

.. Rajkuimari Divyasaind; Adv:

MS.

Mr.
Mr.

Mr.

Ms.
Mr.
Ms.
Mr.
Ms..

Mr.

s
Mr.
Mr.

Anupdma. Ngangof, Adv.

Avijit Mani Trlpathl, AOR
T.K. Nayak Adv.

Anando Mikhérjee, AOR

K. Enatoli :.Seéna, AOR
Amit Kumar«51ngh Adve.
Chubalemla Chang, Adv.
Prang Newmai, Adv.
Yanmi Phazng, Ady'

‘Gauray- Khanna,; AOR
Natasha Sahrawat Adv,
Gautam Barnwal, Adv.,
" Rudraksh Pandey, Adv.

113



ab Ve s Seis S arie cite M T a¥ B =T lT s e o mT S

Ms,
Mr.

My,

Ms,
My,

Ms.

My ..
,_Mr._'

) g

Ms.

Mr.
Mr.
Mr-.

Mr..

Ms.

My,

Mr‘ al
MS"-

Ms..

Mr.
...

Ms.
Ms.
Mr.
Ms.
Ms .

Mr.

Mr,
Mr..
Mr.
Mr..

My,

Ms.

. 'KiM Nataraj, A.S.G.
Aishwarya Bhati, : 6.
‘Swarupama chaturvedl, Sr. Adv
Ashok Kumar Panea, Adv.
Ruchi Kohll, Adv:,

‘Sunita’ Sharma,. Adv.

‘Gautam Kumar, Adv.

Déepali Bhanot, Adva

Siddha“tZSharmay AOR

‘Shiv. Mangal Sharma, ALA.G.

Abhinandini Sharma, Advy
Amogh Bansal, .Adv’,

‘Nidhi Jaswal, AOR
’Sameer Abhyankar; AOR
‘Yashika sSharma;, Adv
Aryan Srlvastava, AV,
B. Ayyam Perdmal, AOR

Purnima- Krishna; AOR
‘M.F. Philip, Ady.

Kardmveer Singh Yadav, Adv,

Togin M. Babichen, Adv.

Stdeep Kumar; AQR

Garima Prashad Sr.. AA.G.
‘Sudeep Kumar; Adv.
Abhishek Sakét, :Adv..
Manisha, Adwv.,

Rupali; Adv.

Kunal M1man1/ AOR
:Ptashant Alai,. Adv.

N Visakamurthy,aor, Adv.
Varun Chugh, Adv.

Krishna Kant Dubey, Adv.

Bliuvan Kapoor, -Adv:
Neeraj Kumar Sharma, Adv.

Indira Bhakdr, Adv.
‘Neeraj Kumar sharma, Adv.

Diksha Verma,. Adv.

My,

Shreekant Neelappa Terdal, AOR

. Aravindh S., AOR
. -Anika Bansdl, Adv.

5. (IShita Bist, Adv.
. ‘Suveni Bhagat , ‘AOR

114

—
L



115

MF. Gopal Prasdad; AOR:

is. Shwe a 3ayshankar Dw1ved1, Adv.
Ms. Smriti Slngh Adv

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma; Adv.

Ms. Rajkumari. Divyasana, Adv.

Ms.. Anupama: Ngangoir, AGV.

Ms. srishti Agnihotri, AOR’
Me. DLP, Singh, Adv.

._Mnghanla, Adv

UPON hearing the .counsel the. Court made the following
6 RDER

1. This €Gourt: by order- dated 11.12.2624 had 'tdken: note. of the
fact that prior to 2017, ‘the figures given by ISRO regarding the
Hectares was 2,;61;,5’03 and the -Tat’-e»st ISRO dagta of the year 2021
reflected the ﬁigune.rhaving'-increaSedaxto-'2f3111953 Hence; ‘this
court ‘was dfifhéfﬁiew?%héﬁgsaiﬁ;figures~wftl'have to be checked at
the ground level: ‘Thé méniér, method and mode iIn which this
evaluation has to be undertaken has been traced to the, Wetlands

{Conservation of Management) Rules, 2017 namgly identification of



such ,wetlandé, which is described as “ground truthing’. This

exercise ought to be undertaken by <the respective stafés, same have
beén neglected by most of the States, except the State of Punjab to
some extEntpaqd nothing(héye been dong .in tﬁgtiﬁegéﬁﬁ; ﬁenge,.pourt
vide order dated 11.12.2024 direeted ‘each ‘of the ‘State / Union
Territory Wetland Authorities to complete ground: truthing .as well
as: -démarqétion- of wetland boundardies -of -each of the ‘wetland which
hdve been identified by Space Application Center Aflas (SAC Atlas),
202F. A specificfdirection,was i§spéd,by'this:courtythaé,abﬁve said
task‘was required to be expeditiousty conpleted and at any rate
within a period of three months from the date of the order.

2. 'Ms. Aishwarya Bhati, learned Additional Solicitor General
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assuréd that Union of India had udndeftakén the task of monitering

with each of the State and a detailed affidavit was agreed to be
filed before the next date. Accordingly, an affidavit Has been
Filed on 2&;6352025 and. today, a .brief note has also been funﬁiéhéd
enclosing therewith a chart, which reflects: the ground truthing and
boundary demarcation undertaking by respective State Wetland
Authorities. The comparative statement Via-a-vis with reference to
the ground truthing carried out as on 22.083.2025 and 21.07.2025 .as
well as the boundary demarcation carried out by the authorities
would reflect the sorry state of affairs.

3.  Mr. Jayant Bhushan, learnéd Senior Counsel appearing for the

petitioner(s) would draw the attention of the Court that seven

States namely, Andaiman & MNicobar Islands, ﬁrUﬁaqhal‘nggeéﬁ, Dadra

Nagar Haveli & Daman -and Diu, Haryana,»eoar‘Jharkhahdg pPuducherry,

sikkim, Karnataka and Ladakh have: achieved less than. 50% and the.

& .
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States of Delhi, Haryana and Himachal Pradesh havé achieved less

than 40%. This ‘would clearly idndicate that the respective States

wetland Authorities seem to be moving at a snail’s pace and the

direction issued by this Court has net.yielded positive results.

4. In that view of ithe matter,.

we: dire¢t these States te expedite

the. ground “truthing ahd boundary demartation éxpeditidugly and at

any’ rate within ‘an outer Limit of two donths from today, FALlEng

which, the .Secretaries of the concerned States of the Department of

Environment. and Ecology Will bave  to personally remain present
before this Ccourt -on hext date of beédring. It is also made clear
that inaction 'on the part of these Stdate Wétland Aut Horities would
compel this Court to,pasﬁ coercive orders agdinst such of those
States which has failed to comply with the direction issued earlier

as well as ‘the direction issued by this order.

5. In the light of the wetlands havikg beeh identified, it ds

incuibent upon the State. wetland Au ities: to publish ‘the same .in
the respective. State ‘Governments’ website indicating %such ¢f thgse
Wet'land which have been identified :together with. the areéas; wherg
ground truthing and demarcatioh of bouhdaries have been undertaken
by distinctly and separately ifidicating the: same, which. exercise
shall be un’dfe}téken before next date 6f hearing.

6. Let the affidavit. of compliance: bé filed immediately dafter
such an éxércise ‘béing undertaken and at any rate beforé the next
date of hedring.

7.  Union -of India shall coordindte with the State Level Wetland
Authorities and expedite thé-i$$u@§qe gf notificatiens for which

the draft notifications are. already: inipiacefWﬁibﬁ Would réflect

-~ 7
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the pro-active action undertidken By siuich authorities and a meeting
in this: regard shall he conveyed by Union of India of all the Stite
Level Wetland Authorities :and make them: aware .of the situation and

expedite the works which are required %o be; undertaken by them.

8. The statistics TFurnished today would -also reflect -that

jetlands which af¢ less than 2,25 Hectares dre required to be

identified as prescribed under the extant Rules and the affidavits
of the State Governments; of Wetland Authorities shall also dwelve
upon as' to the manner :and method in which steps: have been taken or

heing taken to protect these wetlands whi€h. dre less than 2.25

“Hectares which acedrding to the statistics iS5 .avound 5,55,857 as

mentioned in the Wetland Atlas.

9, List on 07 .16.2025.

IR, NG 203606/2022. i W.P.. (C) N6.2307/2801%.

Issue notice to thie respondents in W:Py () No:2307/2001,
returnable on 07.10.2025. The petitioner(s) shall ‘furnish requisite
number of copies in the Registry For issuance of notice.

(NEHA, GUPTA) | (AVev: RAWMU)
SENIOR PERSONAL ASSISTANT ‘COURT MASTER (NSH)
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“Reclevilopment of Gang Sagar, Digghl and harahi Pokhar”

“Heqytification of Gang Sagar, Digghi, and Harahi Pokhar”
Project Highlights:

Ghat,

Restatrant

Toilets

Open gym

Solar lighting system
Boating site
Chidation plant
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IN THE MATTER OF:

CENTRE For Mo, T5TTc DEVEIOPMENT — CHD

...Complainant/Applicant
Versus

Lagers BE Bipie y{ _— ...Respondent
VAKALATNAMA

Know all to whom these presents shall come that I,
Sumi) fimax Media, Go bojam  thamd  Aledin aged abour 4hyena , wesident o
LD Shohpur Jary D Floow, New Delhi — 410049

The above-named do hereby appoint

455

S

MR. SWAGATA GUPTA D/6268/2024;

WA T
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b 0
/9 A
W »
BEE e 3 %
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2|2
S/n
0
A

0

GO,

osd)

¥

)
i
S0

Advocate(s), to be my/ our true and lawful attorney (s), in the matter noted above, to do all the following

acts, deeds and things, or any of them, (jointly and severally) and also ratify anything already done on
our behalf that is to say: -

1.To sign, verify and present and send notices, replies rejoinders, pleadings, appeals, cross-objections or
petitions for execution, review, revision, other petitions or affidavit or other documents as shall be
deemed necessary or advisable for the prosecution of the case or in relation thereto in all its stages.

2.To appear, act, and plead in the above-mentioned case in any court or tribunal etc, in which the same

be heard or tried in the 1% instance or in appeal or review or revision or execution or in any other stage
of its progress until its final decision.

3.To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise to or in any manner relating to the said case.

4.To receive documents, papers, records, orders etc. and to do all other acts all things, which may be
necessary or proper to be done for the progress and in all course of the prosecution of the said case.

5.To employ any other legal practitioner, advocate or consultant authorizing him to exercise the power
and authority hereby.

Date: /4. 05- 202¢.

[upre

4 é . alt s 5
s |

Advocate Signature

\\ Client’s Signature
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